. (Interruptions)

13.06 hrs.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of damage caused by floods due to heavy rains in Tamil
Nadu and Karnataka and steps taken by the Government in regard thereto

MR. SPEAKER: Now, we would take up the Calling Attention.

[ may announce here and now that today there will be no luncheon recess
and at 2 PM, the discussion under Rule 193 on WTO will start. I would like to
request the hon. Members to participate in this discussion. I would also request
them to be brief and to the point without repeating the points so that we can

conclude this very important discussion in a proper manner.

DR. CHINTA MOHAN (TIRUPATI): Sir, I call the Attention of the Minister of
Home Affairs to the following matter of urgent public importance and request that
he may make a statement thereon:

"The situation arising out of damage caused by floods due to heavy
rains in Tamil Nadu and Karnakata and steps taken by the
Government in this regard."

MR. SPEAKER: I think, all the hon. Members have got the statement with them

and, therefore, the statement can be laid on the Table of the House.

* THE MINSTER OF STATE IN THE MINSTRY OF HOME AFFAIRS
(SHRI SHRIPRAKASH JAISWAL): Sir, during the current year, the State of
Tamil Nadu has experienced heavy rains and floods in three spells in quick
succession. The first spell of heavy rains and floods occurred in the second
fortnight of October, the second spell in the first week of November and the third
spell in the last week of November, 2005.



The state had received 291.66 mm rainfall in the month of October, 2005
itself against the normal rainfall of 187.1 mm during this month. In the first two
spells, districts of Chennai received 172% of the normal rainfall, Kancheepuram
88%, Tiruvallur 111%, Cuddalore 58% and Nagapattinam 52%. Due to excess

rainfall and releases from Mettur Dam, 18 districts were affected by floods.

In the first two spell of rains and floods, 3.90 lakh houses, 89,653 ha of
agriculture crops, 15,627 Km of roads are reported to have been affected, besides
loss of 137 human lives. About 3.28 lakh families were evacuated and

accommodated in relief camps.

In the third spell, between 21.11.2005 to 24.11.2005, 262.68 mm rainfall
was recorded which resulted in floods in 15 districts of the State. The Cauvery
delta districts namely Cuddalore, Nagapattinam, Thanjavur, Tiruvarur and Trichy
were the worst affected. In the 15 districts, 3,738 villages, with a population of
34.14 lakh were affected. 179 persons lost their lives and 3.82 lakh houses (huts)

were either fully or partially damaged.

The railway tracks in many sections in Tamil Nadu are reported to have been
inundated and at several places washed away. The infrastructure damaged includes
29,000 kms of roads, approximately 6441 irrigation tanks and 3459 River banks

and channels. There was also damage to bridges and culverts which has
* Laid on the Table and also placed in Library. See No. LT 2979/2005.

disrupted normal traffic in the affected districts. 3.5 lakh Ha of agricultural

land in the State have been either fully or partially damaged.

The State Government of Tamil Nadu undertook rescue and relief
operations. About 11.51 lakh people were evacuated and accommodated in 1,349

relief camps. The State Government is reported to have distributed 46.52 lakh food



packets, Rs.325.60 lakh as cash dole and 3.31 lakh Kgs of rice to the affected

families.

The Army, Air Force, Navy and Coast Guards assisted the State
Administration is rescue and relief operations. Five helicopters (Air Force - 03,
Coast Guards - 02) were deployed for dropping food packets to marooned
population. Two ships of the Coast Guards were stationed near Cuddalore for

relief operations. Four Columns of Indian Army were requisitioned.

[ alongwith the Hon'ble Finance Minster, my colleague Shri Reghupathy
and senior officers of the Government of India flew over 9 out or 15 affected
districts of the State on 26™ and 27" November, 2005. The members of Tamil

Nadu Government also visited the affected areas.

In the memoranda submitted by the Government of Tamil Nadu, the State
Government has sought financial assistance of Rs. 13,685.00 crore, 2.58 lakh MT
of rice and an additional allocation of 43,200 Kilo-litres of kerosene for relief
operations in the affected areas for all the three spells of floods. An Inter-
Ministerial Central Team visited the State from 17-20 November, 2005 and again

from 28-30" November 2005 to assess the damage.

Keeping in view the magnitude of the situation, for relief mainly the
Government of India immediately released an ad-hoc grant of Rs. 500.00 crore on
29.11.2005 to the State of Tamil Nadu. The first installment of Central share of
CRF of Rs. 78.40 crore for the current year has also been released to the State

Government on 14.11.2005.

As regards the State of Karnataka, I would like to inform the Hon'ble
Members that the State has also experienced three spells of heavy rains and floods
during the year 2005. in the first spell in the months of July and August, 2005,

heavy rainfall and release of excess water from the reservoirs caused flood



situation, mainly in five districts namely Belgaum, Bijapur, Bagalkote, Gublarga
and Raichur. The Coastal, Malnad districts and some interior districts were also
affected. A total population of 29.05 lakh was affected and 130 persons lost their
lives. The number of houses damages 88,548 and cropped area affected is 1.96
lakh ha.

The State Government had submitted two Memoranda to the Government
of India indicating therein the damage due to heavy rains and floods in first spell

in July and August 2005 at Rs.3640.07 crore.

Both the installments of Central share of CRF of Rs.86.00 crore has been
released to the State. Keeping in view the magnitude of the situation caused by
heavy rains and floods, an additional ad hoc assistance of Rs.357.00 crore was

released from NCCF. These funds are expected to be used for relief mainly.

The Central Team had visited the State w.e.f. 17" to 20™ August, 2005 for
assessment of damage. The High Level Committee has approved financial
assistance of Rs.255.05 crore to the State subject to the adjustment of balances in
CRF account and a release of 0.72 lakh MT foodgrains under special component

of SGRY for relief employment.

In the second spell of floods on 20" and 21* September 2005, all the major
rivers were in spate and caused flash floods in three districts viz. Belgaum, Bidar
and Gadag. In this spell, 13,067 persons were affected in 134 villages. While 950

houses were damaged, the cropped area affected 1s 56,584 acre.

The third spell was in the last week of October, 2005 on account of
depression in the Bay of Bengal and a local vortex. Bangalore city, Bangalore
rural, Mysore, Mandia, Chamrajnagar, Davangere, Hassan, Kolar and Raichur
Districts of Karnataka received heavy rains. Bangalore city suffered extensive

inundation, flooding of roads, disruption of road communication, collapse of



houses and railway bridges, resulting in a large number of trains being cancelled.
Nearly 21,000 houses are reported to have been badly damaged. 2,130 cattle and
30 persons died due to heavy rains and floods. More than 500 tanks breached
causing enormous damage to nearly 60,000 acres of standing crops. More than 500

bridges and culverts were washed away.

The Central Government deployed Air Force helicopters, Army Boats,
Army Columns and Central Para Military Forces to assist the State Governments

in rescue and relief operations.

The State Government has sought financial assistance of Rs.1256.90 crore
for relief operations in the areas affected in second and third spell of floods.
Another Central Team was deputed for assessment of damage during the 2™ week
of November, 2005. The report of the Central Team, has now been received, and is

being processed.

I would like to inform the Hon'ble Members that the assistance being
provided to the affected areas in Tamil Nadu and Karnataka as well as in other
flood affected States is only for immediate rescue and relief operations. As regards
the request of the State Governments for long-term rehabilitation and
reconstruction, the Government of India expects to receive the plans made by the
State Governments, which would be examined by the Planning Commission and
National Disaster Management Authority (NDMA), for appropriate and

favourable action.

[ would like to assure the House that the Government of India will provide
all necessary required assistance to the State Governments to meet the situation

caused by heavy rains and floods during current year.



DR. CHINTA MOHAN : This year has become a year of disasters. On the one
side we already have had Tsunami and on the other side there have been floods.
(Interruptions)

MR. SPEAKER: Let us all utilise this very important time of the House.

DR. CHINTA MOHAN : Sir, first time in my life I have seen floods in Chennai
where people had to travel from street to street on boats. The huts of poor people
have been completely immersed. They have lost their livelihood; they have lost
their utensils and they are suffering without anything to fall back on. On the other
hand, the farmers have lost their crops. There has been a total damage to their
crops. In a matter of just 100 days, the State has been ravaged by floods four
times. Now we are given to understand that there may be a severe cyclone in the
Bay of Bengal which may cause another round of floods. That would mean that in
a matter of just 100 days we would have floods for the fifth time. The life of the
poor people, the farmers, the handloom weavers, the fishermen and that of the
agricultural labourers have got completely shattered.

Sir, the hon. Minister has said in his statement that the Government has
given a relief package worth Rs. 500 crore to the State of Tamil Nadu and also
same amount of relief has also been given to States of Andhra Pradesh and
Karnataka. Here I would like to ask a simple question. How is the Government
going to assess the damage scientifically? The people are asking for relief worth
thousands of crores but how is the Government going to assess the damage? How
is the Government proposing to find a temporary as well as permanent solution to
this problem? . (Interruptions)

MR. SPEAKER: No whispering and cross talking please. People of this country
are suffering and we are having a very important discussion which has already
been delayed by three days. Let there be a proper discussion. Let us pay proper
respect to this issue.
13.09 hrs.

(Mr. Deputy-Speaker in the Chair)



DR. CHINTA MOHAN : Sir, this country is faced with this menace of flood every
year and so now the time has come for the Government to think of a permanent
solution for this and not just think of giving temporal relief in the form of Rs. 500
crore or Rs. 200 crore. This piecemeal effort 1s not going to help anyone. Today
the farmers are expecting crop insurance. Farmers are expecting compensation for
their crops. The agricultural labourers, who are entirely dependent on farming
activity, are demanding immediate cash compensation for the losses suffered by
them. They wanted 100 kilograms of rice as relief. But the State Government is
giving only 10 kilograms or 20 kilograms of rice. This is not going to help them.
Only five litres of kerosene has been allocated. How will this five litres of
kerosene help their cause?

They need more kerosene. Sir, in his statement, he has not said as to how
many cattle they have lost and how many houses they have lost. He has only said
that he has given some relief and that this 1s at the request of the Chief Minister
which he is trying to do. This is not the way the Government should react. Our
Government is a progressive Government. They should come forward with more
efforts and see that they should help the people. When Katrina occurred in USA
recently, the entire US Administration got shattered. When compared to other
Governments, our Government is doing a good job. When we faced Tsunami,
earthquake and floods, the entire State Administration and the Central
Government had come forward to help people. They have done excellent work. I
congratulate the Government of India. I congratulate hon. Prime Minister that he
came forward to give a ring to the Chief Minister of Tamil Nadu and the Chief
Minister of Andhra Pradesh and told them that he is sending his team and taking
up relief measures. This is the way the Government should work.

Here, particularly the State Government of Andhra Pradesh is asking for

relief worth thousands of crores of rupees for relief measures. The State of Andhra



Pradesh for the district of Chitoor which is adjoining Tamil Nadu and the district
of Nellore which is near Karnataka.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, I would request him to
yield for a minute. I am also supporting whatever he is saying. There is no doubt
that we are discussing an important matter. But the Home Minister is not present
here.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI SHRIPRAKASH JAISWAL): I am sitting here.

SHRI ANANTH KUMAR : But Shri Shivraj Patil, the Cabinet Minister, should
be present here.

MR. DEPUTY-SPEAKER: Shri Jaiswal is here. He is a capable person and he is
authorised to reply to the debate.

SHRI ANANTH KUMAR : Sir, we have nothing to say against Shri Jaiswal. T

sﬂmrmﬂsﬁa:‘@wﬁg@aﬁ%m SIS ﬁ'l We do

respect him. But, as this 1s an important matter, we request that Shri Shivraj Patil

should be present here . (/nterruptions)
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. (Interruptions)
SHRI SHRIPRAKASH JAISWAL: Sir, the Cabinet Minister 1s in the Rajya
Sabha.. (Interruptions)
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DR. CHINTA MOHAN : Sir, poor people have lost their houses. Lakhs of

houses have been lost. What permanent measures has the Government taken to



help these poor people? Fishermen in the coastal areas of Tamil Nadu and Andhra
Pradesh have lost their boats, nets and houses. The handloom weavers have lost
their looms, fabrics and fibres. They are expecting some immediate help from the
Government. What is the Government planning to do to help the States of Andhra
Pradesh and Tamil Nadu? I would like to know what you are going to do for
them; and how you are going to assess the damage scientifically and give them
immediate relief. If so, when are you going to do it; and what permanent
measures are being taken in this regard? You said that if we send a proposal, the
Planning Commission will examine it and do the needful. You should come
forward, take a positive stand and see that immediate relief is given to the States of
Andhra Pradesh and Tamil Nadu. The State of Andhra Pradesh is asking at least
Rs. 3000 crore and the Government of Tamil Nadu 1s also asking Rs. 3000 crore to

give immediate relief to the flood affected victims.

SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Sir, I, more or less, agree
with the statement given by the Home Minister about the situation in Tamil Nadu.
The statement which was given was with regard to the third spell of
rainfall. But, four days back, there was the fourth spell of rainfall in Chennai,
Thiruvallur and Kanchipuram districts. There was heavy damage in Thiruvallur,
Kanchipuram and Chennai. The Pichatur Dam of Andhra Pradesh got breached
and the water washed away the entire adjoining districts of Andhra Pradesh and
Tamil Nadu. Statement regarding that should also be laid by the Home Minister.
There was heavy rainfall for the past 100 days. Due to heavy rainfall, many
lakes got breached and roads got damaged. There is water logging in most of the
districts and more than 22 districts have been destroyed by unprecedented rainfall.
Hon. Home Minister, hon. Finance Minister, hon. Minister of Shipping,
Road Transport and Highways and other Central Ministers visited our State and
made some relief measures available. I thank them for that. We had an all-party

meeting of UPA in Chennai, headed by our leader, Dr. Kalaignar. We passed a



Resolution "to seek more funds to the State of Tamil Nadu". That Resolution had
been submitted to the hon. Prime Minister by all the UPA MPs and Ministers of
the State. The Central Government has sanctioned Rs. 500 crore to the State of
Tamil Nadu. But it is not sufficient to the State. In a statement made yesterday,
the Chief Minister of Tamil Nadu has said that the Central Government has not
given any funds to the State of Tamil Nadu till today. I would request the hon.
Minister of State for Home to enlighten the House as to how far this statement of
the Chief Minister of Tamil Nadu is true. The first person to give a statement
demanding more allocation of funds to the State of Tamil Nadu was Dr. Kalaignar.

Sir, a monitoring committee should be set up. Now, the State Government
has constituted a Committee to monitor the relief works, with MPs, MLAs and
some NGOs as members. But we have a bad experience with regard to this in the
tsunami attack last year. They constituted some committees. But we were not
being given any importance in those committees. We are unable to monitor those
relief works. They have not convened any meeting.

The State Government has denied receiving any money from the Central
Government and does not acknowledge the steps taken by the Central Government
through the defence personnel. The Chief Minister of Tamil Nadu has said that no
money has been sanctioned by the Central Government and no defence personnel
came to its help.

Therefore, I would request the Minister of State for Home to constitute a
Committee headed by the MP concerned in all the districts to monitor the relief

works.

In the Statement laid by the hon. Minister, it is said that 1349 relief camps
have been set up. It is also stated: "The State Government is reported to have
distributed 46.52 lakh food packets; Rs. 325.60 lakh as cash dole and 3.31 lakh
kgs. of rice to the affected families". As an MP, I can say that many areas in my

constituency are badly affected. 1 do not know where they have distributed this



cash and rice. As people's representative, I can say that the steps taken by the
State Government i1s very poor. The statement that came from the State
Government is a false one.

At some places in Chennai, they distributed cash to the extent of Rs. 2,000/-
per head. At that time because of the failure of the Government, because of the
failure of the Tahsildar, nine persons -- six women and three men -- had died in
the stampede. They said that they were giving Rs. 2,000 to each person. Let me
tell you what 1s our experience regarding that. It was also reported in all the
newspapers. One of the Ministers of the State was distributing covers to the
affected families, saying that each cover contained Rs. 2,000. But on opening the
cover, it was found that it contained only Rs. 1,000. This was the complaint of the
people.

We allege that the people in the State Government are misusing the entire
official Government machinery. Tahsildars, Revenue Officers and Village
Administrative Officers are misusing their positions. So, I urge upon the Central
Government to monitor the utilisation of funds that it provides. I urge upon the
Central Government to sanction more funds to the State Government. 1 would
request the Central Government to constitute an all-party committee in flood-
affected districts which will help the State.

I would once again reiterate the statement made by my leader, Dr.

Kalaignar, to sanction more funds to the State of Tamil Nadu.

*SHRI P. MOHAN (MADURALI): Sir with a heavy heart I participate in this
business to draw the attention of this house and through this august house the
attention of the Government about the way in which our attempts to raise the
unprecedented rain floods problem in Tamil Nadu were thwarted by the political
moves of the main opposition party in the house. I am the very first person to give
notice as early as on 28" of November to speak on torrential rains and rain floods

that has caused great havoc in Tamil Nadu. For more than ten days we were



prevented by the BJP and its allies from raising the problems of the people due to
the natural calamity. Out of 30 districts more than 22districts have been hit hard
by four successive spells of incessant rains that caused great devastation. More
than 1 crore people have been affected in so many ways. About 20 lakh acres of
cultivable land including Cauvery Delta Region has been inundated. Several
residential Colonies have been marooned. In such areas both college and school
students have lost their text books and reading materials. Poor people have lost
their ration cards that helped them to buy essential commodities. Many have lost
almost all their belongings and rendered helpless. Huge loss of lives and to
property has been reported widely. When the people of Tamil Nadu have been
greatly affected and are worried with these sufferings, denigrating the need to raise
the matter about the vexing problems of the people of Tamil Nadu, there were
hurdles to take up the matter included in the list of business for about ten days
now. Even today the BJP raised some other issue

[ would like to point out that we did not come in the way of anyone when
Gujarat. Earthquake disaster was raised in this house. I do not want to hurt the
sentiments of anyone. But I must point out that problems faced by the people
especially the poor must be taken up in a proper manner in this house of the
people. Had we interrupted with the raising of the matter pertaining to Gujarat at
* English translation of the speech originally delivered in Tamil
that point of time, could you have tolerate it. Of course. We did not do it then. And
we were unanimous. So | urge upon the BJP and its allies to give priority to
burning issues of the people at least from now on. Having said this, [ would like
to seek certain clarification from the hon. Home Minister. I would like to know
whether the Government of Tamil Nadu has given a detailed report about the
calamity there and an estimate with the proposal for relief and rehabilitation. Have
they furnished detailed information about the losses it suffered in various ways
after evaluating and assessing them and whether Tamil Nadu Government has

submitted any reconstruction plan. If such a detailed report has been submitted by



Tamil Nadu when the Centre would be extending the financial assistance sought
by it? What are the long term and immediate measures of the Centre? Though it is
not sufficient, Centre has rushed in Rs 500 crore of rupees to Tamil Nadu as
interim relief whereas the Government of Tamil Nadu has demanded more. I
understand that they have demanded more to the tune of about Rs. 13,685 crores.
[ want the Hon. Minister to spell out the norms and guidelines with regard to the
Central assistance ensuring the victims and the affected their due shares. I also
urge upon the government to ensure that pucca houses as group housing
complexes are built and provided to the poor who have lost their dwelling units.
Such houses should not be constructed using mud and clay. The marginal farmers
and small farmers must get compensation and insurance coverage for the huge loss
to their standing crops. I urge upon the Union Government to evolve a
comprehensive relief package to help the suffering people of Tamil Nadu within a
specified time frame. [ would like to impress upon the Centre to extend all
possible assistance to mitigate the sufferings of the flood hit people providing the

relief sought by Government of Tamil Nadu at the earliest.

MR. DEPUTY-SPEAKER: Shri L. Ganesan - Not present.
Shri K. Subbarayan.

SHRI K. SUBBARAYAN (COIMBATORE): Sir, Tamil Nadu has been affected
by four spells of heavy rains and floods resulting in loss of life and extensive
damage to property and infrastructure. Normal life in 22 affected districts has
been completely disrupted with the people losing their livelihood. Thousands of
habitations have been marooned and lakhs rendered homeless.

The National Highways and railway links from Chennai to the South
remained snapped for a long period. Roads and railway tracks breached at several
points. Towns and villages, and paddy fields were submerged under water. Tamil

Nadu has also demanded a total assistance of Rs.13,685 crore from the Centre for



undertaking relief and rehabilitation measures. The scale of assistance adopted by
the Government of India should be comprehensive, modified to provide adequate
support to the farmers of Tamil Nadu.

So, I urge upon the Government of India to release the full package, at the
earliest possible time, taking into consideration the magnitude of loss.

[ also insist on the formation of a Monitoring Committee comprising
representatives, not only the elected ones but also representatives from all the
regional and national political parties that will oversee the relief work.

As per the meteorological report, there is a threat of one more storm by the
end of this week. That will, no doubt, make the devastation worse. It could be of a
very high magnitude in Tamil Nadu. Considering it also, I once again reiterate that
the Government of India should release the Relief Fund without any further delay.
MR. DEPUTY-SPEAKER: Generally, the practice is that only five Members
can speak on the Calling Attention. But the matter is very serious and very
important. Therefore, I would like to allow only a few Members belonging to that
State. They have to seek only clarifications.

. (Interruptions)

MR. DEPUTY-SPEAKER: I will allow some more Members to speak. They have
to seek only clarifications or put questions but they should not make lengthy
speeches. First of all, I would call Shri E. Ponnuswamy. Please put the question
only.
SHRI E. PONNUSWAMY (CHIDAMBARAM): Thank you, Sir. First of all, I
would like to say that of the 22 districts affected by the recent floods in Tamil
Nadu, Cuddalore district is the most-affected one, especially my Constituency,
Chidambaram. From 23™ of November before coming here - today I am in the Lok
Sabha - I had been in my constituency for well over 12 days. I did not even attend
Parliament Session because | wanted to be with my people there.

All said and done, so far the people, who have lost all the things they had

with them, are still on the streets. Most of the people are poor and downtrodden.



Lakhs of huts have been completely wiped out. Most of the villages have been
completely damaged. Lakhs of people marooned. People have to be ferried by
boats even from street to street in Chidambaram constituency.

Two Committees have visited so far. [ was with them. I have submitted two
memoranda to the Committees also. I had been visiting all the places in Cuddalore
district, more particularly in my constituency. Out of the 1300 villages, more than
1000 villages in my constituency have been completely damaged or wiped out.
People are not able to even sleep, not able to have even one time meal a day..
(Interruptions)

MR. DEPUTY-SPEAKER: Please seek the clarifications now.

SHRI E. PONNUSWAMY : Please allow me to complete it in two or three
minutes. . (I/nterruptions) 1 understand the paucity of time. But still I would
request you to allow me two or three minutes more because it is particularly my
constituency which was the one affected most in the whole of Tamil Nadu.

Coming to the point, I have interacted with the Collector. I have been
contacting him constantly all through the days to extend succour to the affected
people. So far, the Government of Tamil Nadu has asked for Rs.13,565 crore
which they have estimated. Of course, we stand by the Government of Tamil Nadu
even though we are in opposition in Tamil Nadu. We really fully support the
demand in the interest of the people.

So, I urge upon the Government of India to fully assist the Tamil Nadu
Government financially without any further delay.

I would also request the Government that it 1s not only necessary to go to
the rescue of the State of Tamil Nadu with financial assistance but also to employ
a monitoring agency involving local bodies and other NGO agencies and the
elected representatives to monitor the distribution of relief funds as the
Government of Tamil Nadu has already proved during the calamity of Tsunami
that they were mostly partial. They have not reached out to the people with

impartial motive and they have gone only on a political motive.



Sir, I also urge upon the Government of India not only to give this
assistance but also to take preventive measures. It has been one year from
December, 2004 to December, 2005. Tamil Nadu was the most affected State in
whole of India with natural calamities like droughts, floods and rains. Some steps
should be taken by the Government of India to formulate certain system so that the
preventive steps be taken to safeguard the interest of the people of not only Tamil

Nadu but all over the nation.

Sir, I would request again specifically that out of the funds that may be
allotted to the Government of Tamil Nadu, my district Cuddalore and my
constituency Chidambaram should be given a special fund of at least Rs. 1000
crore. It is only because of not deepening the rivers, the channels, vaikkals and not
raising bunds all this calamity has happened. I thank both Defence and Shipping
Road Transport and Highways Ministers for their timely help.

Finally, Sir, I would make only one point. We had requested the
Government of Karnataka to release the water when we needed. They have not
done so. Now, from Mettur dam, four lakh cusecs of water have been released
without being asked for. It is because of the overflowing flood from Mettur dam
down up to delta area in my district, this has happened quite unprecedently. So, I
would request the Government of India to urge upon the Government of Karnataka

to pay compensation to the State of Tamil Nadu so that they must learn a lesson.
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SHRI ANANTH KUMAR : Thank you, Sir. I had given a separate Calling
Attention notice on the flood situation in Karnataka and the inadequate support
given by the Central Government urging more assistance from the Union
Government. Thank you very much for allowing me, Sir. At the outset, I also felt

that the hon. Union Home Minister would himself be present in this House



because of the importance and seriousness of the matter but you said that the hon.
Minister of State is there.

MR. DEPUTY-SPEAKER: Hon. Minister of State is very competent, very
intelligent and is capable to reply your queries.

SHRI ANANTH KUMAR : There 1s no question about his competence, Sir, but
despite that we thought that the hon. Union Home Minister himself would have
been present here.

[ will be raising only specific clarifications. The Government of Karnataka
has submitted three memoranda for an assistance of Rs. 4,897 crore. It is because
from 23" July to the last month, that is up to the end of October, the State of
Karnataka has been ravaged by floods incessantly. Sir, 18 districts and 104 tehsils
have been affected and more than 169 people have lost their lives. More than
5,60,000 acres of crop have been lost. Nearly 1,30,000 houses have been
damaged. More than this, the hi-tech city of Bangalore witnessed the highest
amount of rainfall in the last 104 years. Usually, in the month of October we used
to have rains to the extent of 152 millimetres but this time we had 595 millimetres
of rain. Sir, 10 lakh people became homeless, 12 people died and 60 per cent of
the residential areas were flooded and 139 tanks were breached.

For Bangalore City and Vambay houses, we demanded only Rs. 700 crore
and Rs. 10,000 crore respectively. My first question, Sir, relates to reply of hon.
Home Minister in relation to Calling Attention Notice on Point No. 18. He said
that for the three memorandums that have been submitted, another Central team
was deputed for the assessment in the second week of November. Now, the
Report of the Central team has been received and it is being processed. My only
submission through you, Sir, is that I want to call upon the attention of the Union
Government regarding the three memorandums that have already been given.
That is number one point. The total loss has been of the order of Rs. 4,897 crore
while the Government of India has given only Rs. 375 crore only. Sir, other than

Rs. 375 crore, the ad hoc release which i1s due to Government of Karnataka



through the Calamity Relief Fund (CRF) and the NCCF. Therefore, Sir, we urge
upon the Union Government that there should be a time-frame to give the ad hoc
assistance for the Bangalore City and other remaining parts of Northern
Karnataka.

Secondly, Sir, we also have demanded that the CRF Guidelines have to be
revised. The hon. Chief Minister of Karnataka has written a letter to the hon.
Prime Minister that the CRF Guidelines should be revised. During last Calling
Attention Notice in the month of August - when I raised it here - the hon.
Agriculture Minister said that the CRF Guidelines should be revised. The hon.
Prime Minister - when we met him in different delegations - also appreciated that
the CRF Guidelines have to be revised. It is because the present guidelines, Sir, is
for the drought conditions and not for the flood conditions. According to CRF
Guidelines, the fund for dry land is Rs. 400, Rs. 800 for wet land and Rs. 1,200 for
horticulture land per acre for the crop loss. Sir, it is not at all sufficient to give Rs.
6,000 for construction of one house. I think there is some confusion in the Union
Government about revising of the CRF Guidelines. In August itself, the hon.
Prime Minister has formed a Group of Ministers (GoM) with the Union Home
Minister, Union Finance Minister and Union Agriculture Minister to look into this
matter of revision of the CRF Guidelines. Last time when we met the hon. Prime
Minister, we came to know that there has not been a single sitting of this Group of
Ministers (GoM). The entire country, particularly Karnataka, Tamil Nadu and
Andhra Pradesh and various other States have been hit hard by severe floods,
cyclones and tsunami. There is a consistent demand from all sections of this
House to the hon. Prime Minister, the Home Minister and the Agriculture Minister
for revision of the CRF Guidelines. This Group of Ministers (GoM) has been
formed in August only. I am astonished, Sir, that till today there has been no
meeting of this Group of Ministers (GoM). They have not come out with any
revision of the CRF Guidelines. We have already demanded, Sir, from the

Government of Karnataka Rs. 15,000 per acre for the loss of sugarcane crops, Rs.



10,000 per acre for irrigated lands and Rs. 5,000 per acre for dryland crops. As
regards compensation for housing, the CRF Guidelines should be revised and will
start from Rs. 40,000 upwards for every collapsed house and Rs. 25,000 for
largely damaged house. The irrigation pump-sets have been washed away. I
would like to say that Rs. 18,000 should be given for 3-hp pump-sets, Rs. 22,000
for 5-hp pump-sets and Rs. 24,000 for 7-hp pumpsets. Through you, Sir, I want
to. (Interruptions)

MR. DEPUTY-SPEAKER: All other States, including Punjab, should be covered.
SHRI ANANTH KUMAR : It is for every State. I entirely agree with you that it is
for the entire country. When are they going to revise the CRF Guidelines? It is
because that is the basic solution for the flood-affected farmers across the country.
The particular Group of Ministers (GoM) has been formed especially for
Karnataka, Tamil Nadu and Andhra Pradesh, but no sitting has been held so far.

In the last Calling Attention Notice, I also raised the issue that the floods in
Karnataka were because of the release of water from the Koyna Dam. Our Hon.
Chief Minister has written a letter to the hon. Prime Minister on 8" August, 2005.
He said:

"I would like to appraise you about some important facts relating to
the cause of floods and how these issues have been distorted by the
Government of Maharashtra. The heavy discharge of water from the
reservoirs in Maharashtra has resulted in unprecedented floods in
five Northern Districts of Karnataka, namely, Belgaum, Bijapur,
Bagalkot, Gulbarga and Raichur. More than five lakh people in 265
villages in Northern Karnataka have been rendered homeless."

He further said:

"Koyna Dam, for the last two decades, has been experiencing
recurring earthquakes whose epicentres are either under the dam or
very close to it. Two such earthquakes occurred on 1% and 3™
August, 2005."

On these dates, Koyna Dam was completely full and had 97 TMC water in

store. Due to these earthquakes, the Dam was reported to have developed some



cracks. Around the same period, Maharashtra received copious rains. Further
threatened by earthquakes and cracks in the Dam, Maharashtra resorted to heavy
discharges from Koyna Dam resulting in unprecedented floods and inundated
Sangli and Kolhapur towns, apart from a good number of villages in downstream
of Maharashtra and Karnataka.

Sir, our Chief Minister of Karnataka has also urged - I want to conclude - it
is a very serious matter - that we are in an unfortunate situation suffering from
unprecedented floods in Karnataka on account of the failure of Government of
Mabharashtra to regulate the discharge of water from the reservoirs. When I raised
this issue last time, the hon. Union Home Minister, in his reply to the Calling
Attention Notice, said:

"As far as earthquake in Koyna Dam is concerned, Shri Sharad
Pawar told me - he was the person who was responsible for
managing the calamity which had occurred in Latur as the then Chief
Minister of Maharashtra. [ was also told that the area suffers from
tremors of around 2 to 3 or some time even less than 2 to 3 on the
Richter Scale."

However, the hon. Minister, Shri Priya Ranjan Dasmunsi is also here. I want to
draw his attention. Sir, I want to put it before this august House:

"That the entire Earth of ours is all the time trembling. There is not
a moment when the Earth is not trembling, whether it is trembling at
2 or 3 on the Richter Scale or less than that is the question. We do
not have to bother about these things. Moreover, the Government of
Karnataka is taking care of it and the hon. Members could go back to
their respective States and constituencies and assure the people that
necessary steps have been taken. "

After this reply of him, the Chief Minister of Karnataka has written a letter
that there have been earthquakes in and around Koyna. The Bhabha Atomic
Research Centre, in its Report, said that there have been three earthquakes in
Koyna. Therefore, the Government of Maharashtra, without bothering to the
consequences of floods in the downstream Districts of Karnataka, has let the

waters irresponsibly. We want to urge upon the Government of India to intervene



to the safety of the Koyna Dam, which 1s a dangling sword on the head of the
safety of Karnataka. The Koyna Dam has developed some cracks. We are told
that there is a huge plan that more than Rs. 100 crore are again going to be spent to
strengthen the walls and other things. They have to do something about the safety

and security of the Koyna Dam. There has to be some coordination between both

the Governments of Maharashtra and Karnataka regarding the reservoirs'
management that how much water should be left and when it should be left. 1
would like to know whether the Government of Maharashtra does not look into
these important things because downstream Karnataka will be affected..
(Interruptions)

SHRI A. KRISHNASWAMY : Tamil Nadu should be included.. (/nterruptions)
MR. DEPUTY-SPEAKER: Shri Anant Kumarji, please conclude.

SHRI ANANTH KUMAR : Sir, Bangalore City is a hi-tech city like Mumbai
City. Therefore, a package of Rs. 700 crore should be given to Bangalore city for
the flood relief. The Koyna Dam should be repaired. Already, three memoranda
have been given for the time-bound allocation of money to Karnataka, and the
CRF guidelines should be revised.

*SHRI M. SHIVANNA (CHAMARAJANAGARA): Mr Deputy Speaker Sir, |
thank you for permitting me to speak on this Calling Attention. In Karnataka ten
districts are severely affected by this incessant heavy rain. Chamarajanagara is the
worst affected district in Karnataka.

Some relief work is going on. Ganji Kendras have been set up. Five litres of
kerosene and 10 kg rice is being given to each family. I do not know for how
many days this kind of temporary assistance would continue. The Centre has to
come out with concrete measures for the permanent relief of the affected people.
The affected people are the residents of jhuggi jhonpdi areas and most of them
belong to SC/STs and other downtrodden communities and hence Centre has to

take up the relief work with all seriousness.



The money that is being given for partial house collapse 1s Rs 500 to 1000.
People whose houses are collapsed to the extent of 50% will get Rs 3000/- and for
the complete collapsed house Rs 6000/- is granted. This amount is insufficient and
therefore I urge upon the Centre to revise Central Relief Fund (CRF) which is
outdated and does not serve the purpose. A new and scientific CRF has to be
evolved immediately. At least Rs 1,00,000/- should be provided if the house is
completely destroyed. Under Rajiv Gandhi Awas Yojana for each house
construction Rs 40,000/- is given. But for the rain affected people one lakh rupees
must be provided because their living condition 1s severely affected in the recent
heavy rain. More than 500 houses have collapsed in Chamaraja district alone. The
total number of people who lost their lives in Karnataka is more than 150. Several
hundred cattle and other animals have died. Hence the Centre should come
forward with immediate relief measures.

The Central teams have already visited Chamarajanagar, Mysore,

Bangalore, Hassan, Gulbarga, Bidar and other districts. Strangely, only a paltry

* English translation of the speech originally delivered in Kannada.

amount of Rs 360/- crore has been given to the State. The State's estimation of the
total loss of property in Karnataka is Rs 4865 crores. There is urgency to provide
the whole amount to Karnataka to rescue the people who are affected. There is no
difference between the tsunami affected people and the people affected in the
recent torrential rain in Karnataka.

National highways, State highways are submerged in the water.
Transportation in many of these roads has come to a standstill. People do not have
food, clothing and they are on the roads. They have lost their houses. So, the
Centre while providing relief measures should also keep in mind the rehabilitation

and reconstruction.



That 1s why our party leader and former Prime Minister Shri H.D. Deve
Gowda had urged the Centre and Shri Sharad Pawar the hon. Minister of
Agriculture to provide sufficient funds for protecting the lives of these hapless
poor people who are affected by this calamity.

My colleague and friend Shri Ananth Kumar have already explained the
miserable conditions of the roads in Bangalore city. The recent calamity has
damaged the roads further. Road accidents are taking place every day. there is
congestion and the traffic jam is for hours every day. In fact Sir, I am sure that you
are aware that the software companies have threatened to run away from the
Silicon city (Bangalore) as there is gradual deterioration of infra structural
facilities. Under these disturbing circumstances my humble request to the hon.
Prime Minister is to provide at least one thousand crore rupees for Bangalore city
development and 5000 crore rupees for the protection of recent calamity affected
people in Karnataka.

Sir, once again I thank you and conclude my speech.

ITEYET HEIGT : ST 3T ST ¢ o EATETHY0T YEdd R/ ATHIA:
qrg FeEdl § ST A€l Steid| dfthed fawg B asiRar @ q@d gu
A o AR FeEdt A A & AT ens ¥ safar 3ad fedee
g & 3 & Adc & 393U a1d | 1 would now request Dr. C.

Krishnan to speak very briefly for one minute only and he is the last speaker.
. (Interruptions)
DR. C. KRISHNAN (POLLACHI): Mr. Deputy-Speaker, Sir, in one minute
nothing can be spoken. . (Interruptions)
SHRI S.K. KHARVENTHAN (PALANI): Mr. Deputy-Speaker, Sir, I have given

notice five days ago. I should be given a chance to speak. . (Interruptions)



SHRI K.V. THANGKABALU (SALEM): Sir, I have also given notice. Please
allow me to speak. . (Interruptions)

SHRI N.S.V. CHITTHAN (DINDIGUL): Sir, I have also given notice. I may be
allowed to speak. . (Interruptions)

MR. DEPUTY-SPEAKER: I will give opportunity to you all. Please take your
seats.

DR. C. KRISHNAN : Mr. Deputy-Speaker, Sir, I thank you for giving me this
opportunity to speak on the heavy rain havoc that has occurred in Tamil Nadu a
few days ago. Before the people of Tamil Nadu could recover from drought
conditions and also from Tsunami, they are very much worried now about the
flood situation that is caused due to torrential rains. About 22 districts have been
affected, many rivers are in spate, many tanks are breached, hundreds of people,
rather countless, have died, thousands of cattle have been washed away and many
villages are made islands in the State due to rain water that is surrounding the
villages.

Roads, Railway lines, bridges are washed away. Lakhs and lakhs of people
are wandering without any shelter, food and water. Water, water everywhere but
no water to drink. Many of the villages are surrounded by water. Many huts and
houses have been washed away. Lakhs and lakhs of acres of valuable crops are
washed away. People are on the streets without any food. The State Government
has to take all the responsibility for giving shelter, food and water. But the care
taken by the Government of Tamil Nadu 1s not at all sufficient. The restoration
and rehabilitation work should be done on a war-footing manner. A monitoring
committee of all parties should be formed and it should monitor the funding that is
being allotted by the State Government for this purpose.

I am speaking here on behalf of my hon. leader Shri Vaiko, who is the
leader of MDMK Party of Tamil Nadu.

SHRI N.S.V. CHITTHAN (DINDIGUL): Thank you, Mr. Deputy-Speaker Sir, I

associate and share the concern expressed by other hon. Members of Tamil Nadu.



[ would like to urge upon the Government of India to come out with a
comprehensive plan, either through World Bank, for storing and utilising the
excess flood water in future. Not a single drop of unused rain water should reach
ocean in future.

The recent intermittent rains and floods have become a national calamity
and national tragedy. At the same time, I would like to thank the hon. Prime
Minister, who spoke to the Chief Minister of Tamil Nadu over phone and
immediately sanctioned a sum of Rs.500 crore towards first instalment for relief
operations. We do hope that the Government will also be giving more funds
liberally.

MR. DEPUTY-SPEAKER: Thank you. Please take you seat now.

SHRI N.S.V. CHITTHAN : I have not yet started Sir. My constituency has been
washed away completely. You are so liberal and magnanimous, please allow me
to speak. It is a people's issue.

Sir, I would like to thank our hon. Prime Minister, the hon. Home Minister,
the hon. Finance Minister and our Leader Shri G.K. Vasan, who made an aerial
survey as soon as they heard about the havoc. Shri T.R. Baalu, on our request,
also visited the flood affected areas.

In my Dindigul constituency, Vedasandur, Sholavandan Assembly
segments are badly affected. Most of the areas in Madurai District were badly
affected. Most of the districts in Tamil Nadu were affected by droughts during the
past four years and to add to their misery, they are now affected by unprecedented
rains and floods. Agriculturists who have raised their crops with little money
borrowed have lost all their crops. Even now Tamil Nadu is under the grip of
floods. Lakhs and lakhs of people are affected very badly. In some parts of Tamil
Nadu, there are villages which do not get electricity or drinking water or any kind

of transportation for the past so many days.



While the relief operations are undertaken, the Members of Parliament,
especially the Lok Sabha Members, and all Leaders of all Parties should be taken
into confidence and should be associated with the relief work. They are not at all
consulted or invited by the present AIADMK Government. Whenever the District
Administration carries out any relief operation, it should be transparent and the
injustice done to the affected people during tsunami should not be repeated.

In my Dindigul District, money allotted for the affected people has not
reached the needy poor and the District Administration with the blessings of the
District Collector 1s misusing the funds. There 1s no announcement or information
available to the Members of Parliament regarding distribution of money and other
things. In each district, a committee consisting of all political parties should
supervise the relief operations and only through them the relief operations should
be conducted.

Lastly, I urge upon the Government of India that liberal credit facilities
should be extended to the farmers to raise their crops again.

The encroachments in all the water bodies and supply channels should be
cleared immediately for the benefit of the future generations. Thank you.

MR. DEPUTY-SPEAKER: Shri K.V. Thangkabalu. You have got only one

minute to speak, please. ﬁéﬁ' 2 gl 3@024“&\]31)[' oleTT &

SHRI K.V. THANGKABALU : Sir, you have give more time to the other hon.
Members. [ should not be deprived of it; I should be given more time.

MR. DEPUTY-SPEAKER: Please continue.

SHRI K.V. THANGKABALU : Thank you Mr. Deputy-Speaker, Sir. For the past
one week I was waiting for an opportunity to speak about the problem being faced
by Tamil Nadu. Due to the Opposition members, this serious issue could not be

discussed in this august House.

MR. DEPUTY-SPEAKER: Please come to the point.



SHRI K.V. THANGKABALU : Yes Sir. Tamil Nadu has seen the worst position
after three continuous rains and floods which we have never seen in the past 45
years. This is the first time that the State has got affected so much. Almost all the
districts of the State have suffered. As my learned friend said, there was
continuous drought for the past four years and after the drought, for the last two or
three months, we are facing the flood and the havoc of rain and its aftermath. The
whole of the agrarian system has been damaged and all the crops are completely
washed away. The majority of the houses in the villages are washed away and
there 1s no help from any side. Even today, after ten days of last spell of rain and
havoc, most of the districts and most of the villages, as my hon. friend said, are
still under water and people are not able to come out for the last five to eight days.
There 1s no food, no water, no light and no electricity. This is the fate of Tamil
Nadu today.

Immediately after hearing the problem - the Government of India - the
Hon'ble Prime Minister spoke to the Chief Minister and released Rs. 500 crore to
the State of Tamil Nadu for the relief work. We are thankful to him. But, our
Home Minister immediately rushed to the State and the Finance Minister and the
hon. Ministers from our State rushed to the places and visited them. Now, a
Central Team has visited the State three days ago but they have not yet submitted
the Report to the Government. I am sorry to say this. I urge upon the Government
to get the Report from the Central Team. I would also like to request the hon.
Home Minister to convene all the State MPs, our UPA and Lok Sabha MPs of the
respective constituencies for a discussion. Almost all the MPs should be called
immediately for a discussion, and we want a time frame to be fixed while giving
the funds to the State because we have a bad experience in the past. After Rs. 5,00
crore have been given to the State but we do not know; there is no account. The
Chief Minister is telling that the Central Government has not given any money.
This is the state of affairs today. We urge upon the Central Government to come

out with a new programme. The hon. Members requested for CRS Guidelines.



The present CRS guidelines are not going to help the affected States of Tamil
Nadu, Andhra Pradesh, Karnataka or any other State. We want revised Guidelines
to be framed immediately so that any State which is going to be affected will have
a protection from the Government of India.

Secondly, the farmers, the poor peasants, the workers, the people affected
in the agricultural sector should be fully compensated and all the loans given to the
farmers should be waived off immediately without any loss of time. We also want
crop loans to be given immediately by the nationalised banks. I want that the
Home Minister should have a discussion with the Finance Minister, and the Prime
Minister should immediately intervene to see that all the facilities which are
required by the State should be given. Our Chief Minister, our leaders of the UPA
have demanded that the requested money be given to the State immediately
without any loss of time. Sir, Rs. 5,000 crore should be sent immediately to the
State as the first instalment, and then after an assessement, after talking to the
MPs, more funds should be allocated to the State for rebuilding the State.

People are not able to undertake any business and agriculture. Everybody
is starving. The Central Government should immediately come out with a
package to help the people of Tamil Nadu. I, therefore, request the hon. Minister
to convene a meeting of the Members of Parliament belonging to Tamil Nadu. I
also request the hon. Prime Minister to announce a package without any loss of
time.

SHRI S.K. KHARVENTHAN : Mr. Deputy-Speaker, Sir, due to unprecedented
rains, nearly 21 districts in Tamil Nadu including my Dindigul District were badly
affected. Water tanks, check dams, minor bridges, dwelling houses, crops, cattle
and agricultural lands were totally washed away. In my District, Dindigul Town,
Natham, Ottanchatram, Palani and Vedanchatram Talukas were very badly
affected. Thousands of people had lost their houses. Erode district was also badly

affected.



The Tamil Nadu Government has demanded a first instalment of Rs. 1,800
crore. After the visit of a team of the hon. Ministers, a sum of Rs. 500 crore was
allocated. This is not sufficient. More funds have to be allocated for solving the
problems of the people of Tamil Nadu.

Secondly, for the past three years the farmers in Tamil Nadu had struggled
for water and without water they were not able to irrigate anything. Now, they
were totally affected due to water. Agricultural loans, co-operative bank loans and
other loans have to be totally waived off. New loans have to be given to the
farmers.

In my district Dindigul, the Public Works Department and all other
Departments in collusion with the District Administration are misusing the funds
which they are getting from the Government for the flood relief work. They are
not giving money to the affected people but they are giving money to the
unaffected people based on the political vendetta. So, a monitoring Committee
comprising all the Members of Tamil Nadu has to be constituted. I also urge the
Government of India immediately to allocate Rs. 5,000 crore to save the affected

people of Tamil Nadu.
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SHRI K.V. THANGKABALU : I am sorry to interrupt the Minister.

(Interruptions) The Minister should not ask the MPs to go and meet the Chief

Minister since the Chief Minister has not bothered to convene a meeting of the
Tamil Nadu MPs for the last four years to discuss any issue of Tamil Nadu. .
(Interruptions) So, we have no commitment to meet the Chief Minister..
(Interruptions)
SHRI S.K. KHARVENTHAN : Why should we go and meet the Chief Minister?.
(Interruptions)
SHRI N.S.V. CHITTHAN : A direction must go from here. . (Interruptions)
SHRI S.K. KHARVENTHAN : She has not replied even to the Iletter..
(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.

. (Interruptions)
MR. DEPUTY-SPEAKER: I would request you to please sit down.

. (Interruptions)
SHRI S.K. KHARVENTHAN : Why should we meet the Chief Minister?.
(Interruptions)
SHRI K.V. THANGKABALU : The Chief Minister has not bothered to meet us

for the last four years. . (Interruptions)



SHRI A. KRISHNASWAMY : Reply 1s not satisfactory. Why should we meet the
Chief Minister? Is this the way the Minister should respond?. (/nterruptions)
MR. DEPUTY-SPEAKER: Please sit down.

. (Interruptions)
SHRI N.S.V. CHITTHAN : The guideline must go from here.. (Interruptions)
MR. DEPUTY-SPEAKER: I would request the hon. Members to please sit down.
First, let him complete his speech. Then if you have any doubt and if you want to

seek any clarification, I will allow you.
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3UTEET Qe : IHeAd FAR SN, 39§85 S0

SHRI ANANTH KUMAR : In August only, a Group of Ministers was constituted

by the Government of India to revise the CRF guidelines. . (Interruptions)



SHRI K.V. THANGKABALU : Sir, I have got one clarification.. (/nterruptions)
SHRI ANANTH KUMAR : It has not been revised. . ([nterruptions)

3qTETe] ARlET : T IR FH ¥ f3uEs X o & Fger adar g1 #
Teh &l & IS &g

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Sir, there have been queries from hon. Members from
Tamil Nadu regarding the monitoring committee. There has been misuse of funds
out of the aid given by the Central Government for Tsunami relief. So, on the
basis of the Right to Information Act, our hon. Members of Parliament want the
list of beneficiaries and statement of expenditure incurred by the State
Government to be displayed in all the flood affected areas. I want a categorical

reply from the hon. Minister on this point. . (Interruptions)

3UTEET ARG : 39S HAT SN o I§ HATSG IO fodT B

...(CTaYTT)

SHRI A. KRISHNASWAMY : Sir, we have waited for ten days for this Calling

Attention. We are very much dissatisfied with the reply given by the hon. Minister
of State in the Ministry of Home Affairs. Why could the Cabinet Minister not
reply to the issues raised? Why could we not have a reply from the other hon.
Minister of State, Shri Reghupathy? We are very much dissatisfied with the reply.
. (Interruptions)

MR. DEPUTY-SPEAKER: The hon. Minister wants to say something.

. (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI BIJOY HANDIQUE): Mr. Deputy-Speaker, Sir, there is a time constraint.



We have to start the discussion on the WTO Ministerial Conference and conclude
it by four o'clock. After that, that discussion would be taken up in the Rajya Sabha.
So, if hon. Members from Tamil Nadu want to continue discussion on this subject,

we can take it up after four o'clock. . (Interruptions)

SHRI A. KRISHNASWAMY : On the issue of the Volcker Committee Report,
they have wasted five days. In the case of Tamil Nadu, we are 40 Members and we
take the least amount of time. . (Interruptions)
SHRI BIJOY HANDIQUE: We can take it up after four o'clock. . (/nterruptions)
MR. DEPUTY-SPEAKER: Shri Krishnaswamy, please take your seat.

. (Interruptions)
SHRI A. KRISHNASWAMY : We want more time to be given for discussion on
this issue. . (Interruptions)
SHRI K.V. THANGKABALU : Sir, this is a very important issue. We have
waited all these days to raise it. . (/nterruptions)
SHRI A. KRISHNASWAMY : Our State MPs consume the least time of the
House but we are not given proper reply. . (Interruptions)
SHRI BIJOY HANDIQUE: Sir, as I said, there i1s a time constraint.
(Interruptions)
SHRI A. KRISHNASWAMY : Let the Cabinet Minister give the reply. We are
not satisfied with the reply given by the Minister of State. . (Interruptions)
SHRI BIJOY HANDIQUE: We can continue this at four o'clock.
SHRI K.V. THANGKABALU : Why should we wait till four o'clock? Why are
you giving more time to other issues? This is also a very important issue. We want
this issue to be given its proper importance. With due respect to you, we want the
hon. Minister to come and reply now. . (/nterruptions)
SHRI A. KRISHNASWAMY : We have already waited for ten days while all
these days were wasted on the Volcker Committee Report. Who is responsible for

that? . (Interruptions)



SHRI BIJOY HANDIQUE: Sir, the discussion on WTO would be there only up to
four o'clock. After that, it would be taken up in Rajya Sabhya. . (Interruptions)

SHRI K.V. THANGKABALU : Why not now? We have waited for four days. .
(Interruptions)
SHRI A. KRISHNASWAMY : On other issues hon. Members from every State
have been given opportunity but has our State been given a chance? .
(Interruptions) We have 40 MPs from Tamil Nadu but we have not consumed
much of the time of Parliament. . (/nterruptions)
SHRI N.S.V. CHITTHAN : Sir, if we have to wait up to four o'clock, everyone of
us should be given a chance. . (Interruptions)
SHRI A. KRISHNASWAMY : We are the Members who consume the least
amount of time. You can check every record to find that out. . (Interruptions)
SHRI N.S.V. CHITTHAN : After four o'clock, everybody from our State should
be given a chance. . (Interruptions)
MR. DEPUTY-SPEAKER: After four o'clock, we would give you time.

. (Interruptions)
SHRI N.S.V. CHITTHAN : Thank you, Sir. . (Interruptions)
SHRI A. KRISHNASWAMY : Let the Cabinet Minister come. We want the
Cabinet Minister to come. Let the Cabinet Minister come and respond. .
(Interruptions)
SHRI ANANTH KUMAR : We have raised a very important issue under Calling
Attention. He should give the reply. He should complete the reply.
MR. DEPUTY-SPEAKER: We have very little time. So, we cannot take up item
No. 12 today. That would be taken up tomorrow or another day.

. (Interruptions)

14.18 hrs.
WAREHOUSING (DEVELOPMENT AND REGULATION) BILL*, 2005



MR. DEPUTY-SPEAKER: Now, the House would take up item No. 13 - Dr.
Akhilesh Prasad Singh to move for introduction of Bill.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
& PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD SINGH): Sir, I beg to
move for leave to introduce a Bill to make provisions for the development and
regulation of warehouses, negotiability of warehouse receipts, establishment of a
warchousing development and regulatory authority and for matter connected
therewith or incidental thereto.

MR. DEPUTY-SPEAKER: The question is:

"That leave be granted to introduce a Bill to make provisions for the
development and regulation of warehouses, negotiability of
warehouse receipts, establishment of a warehousing development
and regulatory authority and for matter connected therewith or
incidental thereto."

The motion was adopted.

DR. AKHILESH PRASAD SINGH: Sir, I introduce the Bill.

* Published in the Gazette of India, Extra ordinary Part -1, Section-2, dated
07.12.05.
14.19 hrs.

MATTERS UNDER RULE 377 *

MR. DEPUTY-SPEAKER: Due to shortage of time, item No. 14, Matters under
Rule 377 would be treated as laid on the Table of the House and they would form

part of the proceedings.

(1)  Need for gauge conversion on Dindigul, Coimbatore section and
upgradation of amenities at the Madurai, Tirunelveli and Dindigul
Railway Stations in Tamil Nadu.



SHRI N.S.V. CHITTHAN (DINDIGUL): I wish to convey my appreciation to the
Railway Authorities for introducing a special train between Chennai and Madurai
with a number of second class bogies to facilitate the travelling of poor and middle
class passengers. This should be converted on a regular basis for daily use upto
Nagercoil.

The Madurai Division of Southern Railway has recorded a 14.2% growth in
passenger traffic i.e. 127.48 lakhs last year to 145.64 lakhs passengers this year.
This 1s the highest compared to other divisions including Chennai. The number of
passengers in this division covers 13 districts including two in Kerala.

There is a shift of passengers from road to rail since it is a cheaper mode of
transport. The electrification of railway track from Villupuram to Madurai
covering a distance of 349 kms should be taken up a priority basis. Further, it
should be extended upto Nagarcoil in a phased manner.

The long felt need for gauge conversion between Dindigul and Coimbatore
should also be taken up for early implementation. The Madurai Division has sent a
* Treated as laid on the Table.
proposal to upgrade the amenities at the Madurai, Trirunelveli and Dindigul

Railway Stations at a cost of Rs. 3 crores and this should be cleared immediately.

(11)  Need to extend Rajkot and Porbandar bound trains up to Veraval for
promoting tourism in Junagarh district, Gujarat

M STYHTE S IRF (SEARG) : Agled, JoNd foiell el & foT
A FAgcaqul &1 &1 38 o & g WAy #Aged & g g
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(ii1) Need to accord group 'C' Government Servant status to
Anganwadi workers in the country
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(1v) Need to introduce a direct train connecting Mahua, Dhola and
Ahmedabad in Gujarat
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(v)  Need to ensure that the royalty on mineral resources is spent for the welfare
and developmental activities in the exploration zone in Gujarat
and other parts of the country
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(vi) Need to withdraw the move to shift Dabolim International Airport
from Dabolim to Mopa in Goa with a view to safeguard the interest of
people engaged in tourism sector

SHRI ALEMAO CHURCHILL (MARMUGAO): Goa is synonymous with
Tourism in India much before, other destinations followed. Tourism remains the
critical employer and in a demographic analysis of the State 65% of the population
remains directly or indirectly dependent on tourism.

Dabolim airport is the familiar gateway into Goa and known the world
over. The entire Goa is the developed tourism belt comprising of all the hotels of
any category, lodges and cheaper private accommodation. Goa's livelihood is in
tourism and Dabolim airport is actually at the centre of State, equidistant to north

and South.



The move to shift the location of the international airport from Dabolim to
Mopa will spell disaster for Goa Tourism, Indian Tourism and Tourism for the
Peninsula of India. The Airport at Dabolim is the lifeline of all tourism oriented
activity and cannot be shifted to Mopa - Goa will become a desert for actions
related to tourism. People will actually starve and be ruined, and, tourism will be
forsaken in Goa forever. A geographical study will clearly indicate this crucial
and critical criteria.

Historically Goa was supposed to be aligned with Maharashtra, but, the
opinion poll decided to keep Goa as an independent State. This will be totally
negated if Mopa becomes the International Airport. People of Goa will feel let
down and demoralized if their sentiments are not respected.

[ request the Central Government that Dabolim should continue to be the
International Airport for Goa with upgradation and renovations. The Naval Base

can move to Sea Bird, Karwar, if considered appropriate.

(vit) Need for construction of a road under bridge at railway crossing near
Kanavi Veerabhadra temple at 298 km. on Sholapur - Mangalore
section in Karnataka

SHRI G. KARUNAKARA REDDY (BELLARY): I would like to mention that
National Highway No. 13 of Sholapur-Mangalore Section in Karnataka crosses
one railway line LC: 13 (13-14) near the Kanavi Veerabhadra Temple at Km. 298.
Due to heavy mining activities a number of goods trains carry iron ore causing
closure of railway gate very frequently. Because of frequent closure, thousands of
vehicles are getting struck and hours together the traffic 1s jammed which is

causing trouble to the people. Road on the either side of the gate is very steep with



a number of bend curves. There is an urgent need to construct a road under bridge
at this place for the free and smooth flow of vehicular traffic.

[ urge upon the Union Government that the work on this project should be
taken up immediately.

(viii) Need to allocate adequate funds for early completion of Kanpur
Multi - purpose project in Orissa

SHRI ANANTA NAYAK (KEONJHAR): The inordinate delay in the
construction of Kanpur Multipurpose Project in Orissa has caused a great
discontentment in the minds of the people of my Parliametnary Constituency,
Keonjhar. When the project was sanctioned years ago, it was stated that it would
be completed within a period of 7 years. But the project has not taken off so far.

The reasons are not far to seek. Besides showing indifferent attitude by the
authority, allocation of fund made to this project has been very meagre. Whatever
little amount is available for this project, has also been either diverted towards the
construction staff quarters or misutilised.

The project 1s located in a traditionally drought prone area where majority
of the farmers are small and marginal. The area is predominantly inhabitated by
tribal people. Once the project is completed it will change the whole scenario of
the area. Besides providing irrigation facility it will generate electricity also.

As such, I request the Central Government to allocate funds as per revised
estimate and complete the project expeditiously so that the poor farmers of my
parliamentary constituency are benefited.

(1x) Need to take suitable measures for reconstruction of dilapidated building of
Main Post office at Konch Nagar in Jalaun Parliamentary
constituency, Uttar Pradesh
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(x) Need to provide office accommodation and travel facilities to office
bearers of Panchayats and Nagar Palikas in the country
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(xi) Need to expedite completion of on-going Hydel projects
in Arunachal Pradesh

SHRI KIREN RIJIJU (ARUNACHAL WEST): Arunachal Pradesh has the largest
Hydro-Power potential in the country with the estimated 60000 MW, which is
unparalleled in the world. The Govt. of India from time to time has been
promising to tap the potential with huge investment. But it is very unfortunate that
the hydro power potential still remains untapped causing huge power deficit in our
country.

The power vision issued by the Ministry of Power and released by Hon'ble
Prime Minister includes the proposed hydel projects of Arunachal Pradesh. But I
wonder how the vision will be realized without the execution of Hydel Projects
successfully in projects which have got the clearance from various mandatory
authorities and which are to be executed by public companies like NHPC and
NEEPCO. The Projects are pending due to lack of political will and much needed
support from the Government.

I would like to request the Hon'ble Minister of Power to take the matter
very seriously and push hard for the early execution of all the mega hydel projects
in Arunachal Pradesh. At the same time adequate fund should be placed for the
relief and rehabilitation for the affected people and conservation of the
environment in the affected area so that there is sustainable development.

(xi1)  Need to sanction setting up of Handloom Production - cum - Design
Development Centre and an export mart in Fulia, West Bengal

SHRI ALAKESH DAS (NABADWIP): My Parliamentary Constituency 1i.e.
Nabadwip is known for textile goods. The weavers of Santipur, Fulia, Nabadwip

are internationally reputed for their handloom sarees. Tamgail saree of Fulia,



Jamdani saree of Navbdwip and traditional Sanlipuri sarees are very popular in
country and abroad. The weavers of these three places export saree amounting to
Rs. 9 crore out of 14 crore of export of the State. But these weavers should get
Government aid for their survival. Government should aid them as they are
benefiting the Government. Recently, by the initiation of the Directorate of
Handlooms and Textiles, Government of West Bengal, a Committee namely -
'Handlooms and Textiles, Government of West Bengal, a Committee namely -
'Handlooms Mutipurpose Cooperative Society Limited have been formed. They
want to establish a Handloom production-cum-designs development centre and
export mart in Fulia. For this a land of 1.10 acres have been arranged. Nadia Zilla
Parishad is fully supporting this project. I request the Government to sanction this
2.52 crore project with which nearly 2 lakh weaver families are related. They will

be beneficiary with the implementation of this project.

(xii1) Need to allocate funds for development of tourism in Howrah
district, West Bengal

SHRI HANNAN MOLLAH (ULUBERIA): My district Howrah 1s one of the
important districts with two international tourism centres, viz., Belur Math and
Indian Botanical Garden. Besides two unique bridges over the Ganges, Rabindra
Setu and Vidyasagar Setu, are engineering master pieces and attract tourists.
Besides, we intend to develop the residence of great literary legent Sarat Chandra
in my constituency, into a major tourist attraction by developing a theme park
based on the stories of the Great Novelist. The most beautiful tourist spots at
Gadiara, on the site of confluence of the rivers Hooghly and Damodar and Deer
Park at Garchumuk may be improved further. A tourist circuit may be formed
connecting all those spots and can be developed as tourist destination of national

and international importance.



But to complete the project call "joy at your doorstep' the Howrah Zilla
Parishad had submitted through West Bengal Government proposal to the
Government of India to make survey and help to prepare a modern project for
implementation by the Central Government as their own meagre fund cannot
implement it.

[ would urge upon the Government and specially Hon'ble Prime Minister of
India, to help us to complete the project.

(xiv) Need to introduce a super fast train between Moradabad and Mumbai
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(xv) Need to provide special economic package for revival of sugar



industry in Uttar Pradesh
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(xvi) Need to expedite completion of pending irrigation projects in Palamu
region, Jharkhand
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(xviil) Need to streamline rehabilitation measures being extended to Tsunami
victims in Tamil Nadu

SHRI D. VENUGOPAL (TIRUPPATTUR): Excessive rains in Tamil Nadu this
year have caused great havoc. Till last year there used to be disastrous drought
conditions. Tsunami devastation and natural disasters that followed one another
have caused great loss. The worst Tsunami that hit the coastal districts of Tamil
Nadu caused great damage even to cultivable land. Successive monsoons this year
have also let loose disastrous consequences. Huge property loss, crop loss, fertile
land being left barren to cry for justifiable compensation. It is natural that
rehabilitation measures are taken at right earnest after every natural disaster but in
Tamil Nadu relief work carried out very slow.

[ request the Government that every victim should be given a minimum of

Rs. 2000 and every farmer with a minimum of Rs. 5,000 immediately to begin



afresh their livelihood. Those who have lost their houses in Tsunami are yet to get
proper shelter. Centre's duty does not end with extending a compensation package
but also in diligently monitoring the relief work ensuring that needy get the needed
help. Centre must also ensure that rehabilitation measures are extended in a
streamlined fashion. Immediately, after Tsunami disaster, funds have poured from
across the globe. Apart from the relief fund extended by the Centre, several NGOs
and even the World Bank contributed funds. At this point, I would like to impress
upon the Union Government to ensure that all these funds are properly utilized to
mitigate the sufferings of the people affected by the natural disasters.

(xviii) Need to develop Lonar Crater in Buldana Parliamentary
Constituency, Maharashtra as a tourist resort

SHRI ANANDRAO VITHOBA ADSUL (BULDHANA): A large section of
population living in Buldana constituency hails from the Backward, Scheduled
Caste and Scheduled Tribe Communities. There is no industry in my constituency.
Sir, due to lack of industries, the economic conditions of the people in my
constituency 1s very poor. People are being compelled to live in miserable
conditions.

The unique crater at Lonar in Central Maharashtra is a spectacular spot and
is one of the five largest such craters in the world. The Lonar crater is the only
natural impact crater in basalt rock in the world. At the bottom of the crater a lake
has formed around which small settlements have been established. This unique
grological site 1s home to an impressive list of migrant and resident birds including
kingfishers, orioles and minivets. Though this is one of the hottest parts of India,
cool forests of tall trees and fruit orchards rim the area. It is also home to a unique
peacock sanctuary. The temple built in the Hemadpanti style are situated inside
the crater. The structures are in a dilapidated condition.

Lonar Crater, which is situated in my constituency, could not get

worldwide publicity due to lack of proper infrastructure. Sir, there is an urgent



need to develop Lonar Crater as an international tourist place to attract foreign as
well as national tourists.

[ would request the Central Government, through you sir, to kindly develop
Lonar Crater as an Internal Tourist centre so that the Local people will get job
opportunities and the backwardness of this area can be removed.

(xix)  Need to release additional stock of fertilizer to the State of Andhra
Pradesh to meet its shortage in the State

DR. M. JAGANNATH (NAGAR KURNOOL): For the first time in many years
there was copious rainfall in almost all the district State. Even those in rain-
shadow zones like Anantapur received excess rainfall. But the joy of farmers over
good monsoons has been cut short by the severe shortage of fertilizer, particularly
urea. The prospects of farmers getting bumper yield this year appears bleak with
the farming community falling short of five lakh tonnes of fertilizers for the
Khariff season.

The State requires about 16 lakh tonnes of urea while only 11 lakh tonnes is
available in the market. Urea is used mainly for crops like paddy, sugarcane,
cotton and maize. There is also a shortage of single super phosphate fertilizer.
However, complex fertilizers are available in sufficient quantity. The prospects of
a good crop are quite high this time thanks to the monsoon which has been
generous so far. This Khariff the total sown area has also gone up increasing the
demand for fertilizers. If the farmers do not get sufficient stocks at this State,
there crop will be in real trouble.

Through you, Sir , I request the Hon'ble Minister of Chemical and
Fertilizers to release more stocks to the State to overcome the acute shortage and
project the standing crops from withering away.

(xx) Need to confer Indian Citizenship on nearly 500 Malayalee Muslims in
Kerala facing threat of deportation to Pakistan



SHRI M.P. VEERENDRA KUMAR (CALICUT): Nearly 500 Malayalee Muslims
in Kerala are under threat of deportation to Pakistan. They live in perpetual fear to
law, having to present themselves before the police periodically, and subjected to
summons at any time, even though they were born in Kerala.

They are treated as Pakistani nationals because they were making a living
in Pakistan during partition. Family ties made them return to Kerala, after
partition for which they were issued Pakistani passports. Since they are holding
Pakistani passports India is not ready to recognise them as Indian nationals and
they have been treated as Pakistanis staying over on visa facility.

As long as they are considered Pakistani nationals, they can be deported at
any time. On several occasions, many of them were summoned and deported to
Pakistan, causing humiliation and immense sorrow to them and their families.
Pathetic aspect of the whole issue is that all of them are aged and some of them are
ailing. Since their entire family ties are in Kerala nobody is there in Pakistan to
take care of them.

The UPA Government has embarked on rapprochement with Pakistan and
at the same time, our own countrymen are facing deportation. [ urge the
government to show similar magnanimity to our own people and take urgent step
to recognise them as Indian nationals.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): Sir, may I make a small submission. I sincerely appreciate the
feelings of hon. Members from Tamil Nadu and the entire South and their desire
for a detailed reply from the Government of India in this matter. As I already
submitted, our distinguished Minister of Commerce and Industry, Shri Kamal
Nath, would have to go to Hong Kong tomorrow for an important meeting and all
hon. leaders in both Houses have agreed, before the Chairman of the Rajya Sabha

and the Speaker of the Lok Sabha, that this matter should be listed today and



disposed of in both Houses. Therefore, my appeal 1s that let the hon. Minister of
Commerce and Industry firs hear the views of hon. Members and give his reply.

After his reply, he will go to the Rajya Sabha. Then, the hon. Minister, Shri
Shriprakash Jaiswal can give the detailed reply on the issue of floods. .
(Interruptions) Please hear me first. Why I am telling this to you is because there
is going to be a full-fledged discussion on the Disaster Management Bill soon in
this House. . (Interruptions) You are welcome to do it. . (Interruptions)
MR. DEPUTY-SPEAKER: Shri Dasmunsi, it has already been decided.

. (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: If there are any clarifications to be sought
from the Minister on that issue, you are welcome to do that. . (Interruptions) 1

support that. . (Interruptions)



14.21 hrs.
DISCUSSION UNDER RULE 193

Role of India in WTO with particular reference to the forthcoming Sixth
Ministerial Conference of WTO in Hong Kong
MR. DEPUTY-SPEAKER: Now, the House will take up item number 17 -
discussion under Rule 193 regarding role of India in WTO with particular
reference to the forthcoming 6™ Ministerial Conference of WTO in Hong Kong.
Shri Prabodh Panda to speak.

SHRI PRABODH PANDA (MIDNAPORE): Sir, at the very outset, I thank you
very much for giving me the opportunity for discussing on the role of India in
WTO with particular reference to the forthcoming Sixth Ministerial conference of
WTO in Hong Kong. . (Interruptions) Our distinguished hon. Minister is very
much busy in talking with other Ministers. So, how can I draw his attention to
this subject? . (Interruptions) It is very regrettable. . (Interruptions) Sir, I draw
the kind attention of the hon. Minister through you.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL NATH): I
am listening.

SHRI PRABODH PANDA : It was expected that the distinguished hon. Minister,
Shri Kamal Nath, would issue a White Paper on this matter earlier. I found in
several newspapers that hon. Minister has said that he is going to play an
important role in respect of our country in the forthcoming Summit based on the
consensus.  Yes, I do admit that there 1s a consensus. But the consensus was
there that before going to Hong Kong, the concerned Ministry should bring out a
White Paper or a draft paper so that the consensus could be achieved based on
that. I think he did not take it into cognisance, rather it was ignored. So, I must

tell you that this is a very sorry state of affairs.

14.23 hrs. (Shri Varkala Radhakrishnan in the Chair)



The matter is taken up for discussion today while not even a week 1is
remaining for the commencement of the Sixth Ministerial Conference of WTO in
Hongkong.  We have just heard from the hon. Minister, Shri Priya Ranjan
Dasmunsi that the hon. Minister is going tomorrow itself to Hong Kong for
attending the business of this Summit. . (/nterruptions)

Since it was revealed that WTO is an instrument to maintain the corporate
hegemony of the global North over the global South, the world-wide protests were
there against the WTO negotiations by the global civil societies and the world
witnessed side-by-side that negotiations failed in Seattle, Doha and even in
Cancun.

What is expected from our country? India's long-term interests are best
served by making the common cause with the developing countries. The
formation of G-20 and G-33 at the time of Ministerial Conference in Cancun in
2003 was a positive step. Our country is a founder of the G-20 countries. I must
appreciate it. It 1s expected that our country will lead not only G-20 countries but
also lead the developing countries and stand on the occasion to face the
monopolistic design of the developed countries.

But, Sir, the subsequent events, specially, India becoming a part of the five
interested parties are to be seen here. It 1s clear that there are two sides in the
WTO. One is the developed countries and the other is the developing countries.
One is North and the other is South. Our country has become a part of the five
interested parties - that i1s USA, European Union, Australia, Brazil and our own
country. This is not understood. Its role in bringing about the July framework
agreement is to be seen. India is co-chairing the Service Group with the USA and
maintaining silence in regard to the attempts made by the developed countries; but
nothing has been raised regarding the commitments to the unity of the developing

countries.



That is why, my submission 1s that our country should play a proactive role
in the WTO Ministerial. What we have noticed earlier should not be repeated. Our
country should be bold enough in this and should stand on the occasion on the
point. Due to paucity of time I do not want to elaborate all my points covering all
the aspects 1n this regard. I am particularly confining myself to the Agreement on
Agriculture. I think, this is the core of the negotiations in the WTO Meet. This is
the opportunity. This opportunity should be utilised properly by our country and
enough pressure should be mounted against the monopoly of the capitalist forces
for their commitment for the developing countries in regard to the three pillars -
market access, export subsidies and domestic support. These are the three pillars.
On these three pillars the commitment for the developing countries by the
developed countries should be made and enough pressure should be mounted on
this point.

It is in the interest of our citizens that our Government should pull out
agriculture from WTO negotiations. When it was included in the WTO, at that
time it was told that agriculture was drafted in the WTO for the interest of our
country, for the interest of our peasant community. But what is the result? What is
happening is just contrary to that. There is a need to examine the outcome of that
Agreement on Agriculture, AOA as compared with the promise that was given in
terms of benefits of the developing countries.

The basic principles were enunciated in the Preamble. I am quoting :

"The parties to this Agreement, recognising that their relations in the
field of and economic endeavour should be conducted with a view to
raising standards of living, ensuring full employment and a large and
steadily growing volume of real income and effective demand, and
expanding the production of and trade in goods, and services, while
allowing for the optimal use of the world's resources in accordance
with the objective of sustainable development, seeking both to
protect and preserve the environment and to enhance the means of
doing so in a manner consistent with their respective needs and
concerns at different levels of development."






Sir, in the 2001 Doha Declaration it is already mentioned that :

"We reaffirm that the provision of SDT is an integral part of the
WTO agreement. We, therefore, agree that all SDT provisions shall
be reviewed with a view to strengthening them and making them
more precise, effective and operational."

This should be reviewed, and there is also a need to examine the outcome
of AOA in relation to the promise that was given in terms of benefits for the
developing countries. I am only mentioning some of the points, and giving some
suggestions. I am not elaborating all the points here because of paucity of time.

All export subsidies including export credit guarantee and export insurance
by the developed countries should be eliminated. We should also demand to drop
the blue box from all the places where this magic box is being used. The
developed countries are using these magic boxes, namely, the blue boxes and
green boxes to provide enough subsidies in agriculture. So, the blue boxes, in any
form, should be dropped. I am also saying this because most green box measures
are indeed distorting. We should raise the demand for elimination of these magic
boxes considering the vital role that agriculture is playing in providing livelihood
to a large majority of the workforce in the developing countries.

The developed countries continue to give heavy subsidy in agriculture and
trade. This fact is now revealed. What would be the role of our country? I do not
know what all suggestions are being made in it. The hon. Minister is present here,
and I would request him to kindly tell us on this issue also.

What are the subsidies that are being given? The United States expressed its
willingness to reduce the trade distorting support by 60 per cent provided three
conditions were met. Firstly, the European Union would have to reduce its support
by 75 per cent. Secondly, the spending on blue box support should be kept at 2.5
per cent of the value of agricultural production. Thirdly, there should not be any

limit on the green box opening. The WTO Members are not required to limit their



spending on subsidies, which can be included in either the blue box or the green
box. This is their stand. The USA should, therefore, have ensured that it would not
only be able to return 70 per cent of its domestic support first in the Green Box. It
would also succeed in providing more than five billion dollars in the form of Blue
Box support. How far are we going to put pressure on them so that this box system
would be eliminated and they would be forced to decline their subsidies? This is a
matter of great concern. I think the Minister will explain everything here.

If developed countries have a right to provide huge subsidies for their
domestic production in agriculture, the developing countries also have their rights.
It 1s the right of the developing countries to impose quantitative restrictions on
imports to safeguard the livelihood of three billion peasants. This should be
enshrined as an integral part of the Agreement on Agriculture. The quantitative
restrictions system is withdrawn. That should be reinstated. If developed countries
have the right to provide huge subsidies, developing countries also have their own
right to impose quantitative restrictions. This point should be taken note of. Our
hon. Minister should press on that.

MR. CHAIRMAN : Shri Panda, how long will you take?

SHRI PRABODH PANDA : I will take 20 minutes more, Sir.

MR. CHAIRMAN: You do not have that much of time. There are many speakers
and they may not get time to speak. Please conclude in five minutes. Otherwise,
there will not be much participation.

SHRI PRABODH PANDA : All right, Sir.

Developing countries should be enlisted to provide subsidies for domestic
products for domestic consumption in order to ensure food security. Developing
countries should be allowed to use the Special Safeguard Mechanism (SSM) in
agricultural commodities. This is very important. This time I think our Minister is
also interested in putting all these items here.

There should be expansion of TRQ maintained by developing countries

beyond the levels earmarked for specific countries and should be available to all



countries without discrimination. There are many devices and many avenues being
resorted to by the developed countries. Various non-tariff barriers imposed by
developed countries also need to be eliminated.

Under S&D provisions, developing countries may provide export subsidies
especially for adoption of higher technology, adoption of product and process
standards as well as to compensate for various handicaps, for financing,
guarantees and insurance in respect of product exports.

[ am coming to another point. Today, I have noticed in the national
newspapers the statement by the hon. Minister that our country will not be allowed
to be the dumping ground of other countries. But what is happening? See the
impact of the WTO on India's agriculture in the earlier days. It has not only been
studied by us but also by many experts and intellectuals. The acting Director of
the Delhi-based National Centre for Agriculture, Economic and Policy Research
has found that the first three years after the implementation of the WTO
agreement, we witnessed a major spurt in the agricultural exports. The study
estimates that the annual import of agricultural goods rose from $1.190 million in
the three years preceding the WTO to $1.996 million in the first triennium after
the WTO. In the same period, export increased from $3.725 million to $6.530
million. But the favourable trend in the initial years of the WTO did not last long.
This is what I want to underline.

MR. CHAIRMAN : You have covered all the important points.

SHRI PRABODH PANDA : In the next three years, we have witnessed a hopping
rise in imports and slight decline in exports. What does this fact reveal? This
reveals that imports is improving and the export is declining. Whether we like it
or not, whether our country wants it or not, the policy pursued so far has made our
country the dumping ground of the developed country. So, India should say in
concrete terms that as to whether it is in Group-5 interest parties or it will lead the

G-20 developed countries. India should lead the G-20 countries. India should play



a pro-active or lead role. It should play a leading stand so that developing
countries can stand on the occasion against the hegemony and designs of the
capitalist countries.

[ would like to say that our country will not follow the footsteps of the
earlier Government. Expectation from the UPA Government is much more. The
UPA Government has given the commitments to the peasants of our country. The
UPA Government has to play an active role. [ think, it will not follow the
footsteps of the earlier NDA Government, which have succumbed to the pressure
of the US hegemony. So many points are there to be raised. A number of
questions have been raised about the role of India in regard of the WTO Summit.
[ hope the Minister will clear it, and he would take the bold stand. The whole
nation is watching. I think, he would not do injustice to the nation. He would not
do injustice to the billions of peasants of our country, and fight boldly and stand
correctly against the hegemonic designs of the capitalist countries. With these

words, I conclude.
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MR. CHAIRMAN : Your time is over. Please conclude. You wanted to go at 2.45
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MR. CHAIRMAN: Shri Swain to speak.

SHRI KHARABELA SWAIN (BALASORE): Sir, can I speak from this seat?
MR. CHAIRMAN: Yes, please. Normally, you should speak from your seat. But |

want to save the time of the House. You can continue from here.
SHRI KHARABELA SWAIN : Mr. Chairman, Sir, I do not have much of an
expectation from the forthcoming Sixth Ministerial Conference of WTO in
Hongkong. It is because, since the days of Doha Conference, practically nothing
has happened. Since the days of Doha Conference, practically the negotiations are
running at a snail's pace. If this continues, this would lead to a lot of frustration
among the developing countries and the least developed countries(LDCs).

A perception i1s gradually gaining ground that the WTO has become a
mechanism of the developed countries and the countries of the West, to get market
access, which has already saturated in their countries, to the developing countries

and to the least developed countries. But we are all very strongly with the



Government of India. There 1s no question of any party just opposing the
activities of the Government. We are all with hon. Shri Kamal Nathji when he
goes and fights for the cause of India. The Bhartiya Janata Party, the principal
Opposition party is very strongly with him.

Sir, in my small speech, I would just like to seek some clarifications from
the hon. Minister and I would make some suggestions. Every developed country
in the world must understand that there should be a level playing filed for
everybody -- for the developed countries, for the developing countries and for the
least developed countries.

Sir, on this, I am not much worried. It is because the developed countries
are in no way in a position to push their market access to our country. I do not
thing that this would be possible. As a Member of the Steering Committee of the
Parliamentary Forum on WTO, I was also present in the Cancun. We know, most
of the resistance came, not from the developing country led by India but from the
least developed countries. The real resistance came from the African countries,
from the poorest of the poor countries, which never had any courage to fight
against economic imperialism of America. They raised their voice. It was the
African countries, the have-nots, fought it out. Although we had a group of 21 -
we led the G-21 nations - we were on the sidelines just watching the poor
countries fighting the rich.

With regard to agriculture, the bound rates are high and the actual rates are
low. So, we have a lot of cushion. The bound rates, what we have, 1s actually low.
So, whenever they ask us to reduce it, we have a cushion, and we can just adjust it.
So, from that point of view, I do not have much of a fear. The only point is how
to remove the trade disparity regarding domestic support.

[ fully agree with the hon. Minister that there must be reciprocity in market
access. Now, the point is how to ensure parallel elimination of all forms of export
subsidies. I hope, the hon. Minister would just try to ascertain from the developed

countries not only about the elimination of all forms of export subsidies but also



with a credible end date. In the Doha Declaration, 31* December, 2001 was the
end date. But where is that 31* December, 2001? Today, we are in December,
2005. Four years have already passed in the meantime.

So, hon. Minister must ensure that there is an end-date and there should be
convergence of some elements of discipline with respect to export credits, export
credit guarantees and insurance programmes.

My next point is with regard to the identification of special products. That
is one of the major points of mine. It should have some special mechanism; we are
having altogether about 695 agricultural products; it has to be identified by the
Government that of these 695 agricultural products we have, which are those
specific products which will be endangered, if we enter into agricultural
negotiation with other countries. The Government must ensure that and they must
find it out.

The next point is this. My suggestion to the hon. Minister is that in India, in
order to compete globally in the agricultural field, we must modernise agriculture.
The investment in agriculture must be substantial - both public and private
investments. Fifty to sixty crops should be identified; they should be protected
because they are related to the livelihood of the people of this country. So, there
should be absolutely no compromise on those 50-60 crops.

The farmers of this country should be taken into confidence. The hon.
Minister must negotiate; he must talk to the farmers in different parts of this
country, to ascertain which are those agricultural products which should be
protected at any cost.

Take the example of soya bean. Soya bean in Madhya Pradesh is one of the
major crops. If there is any compromise on soya bean, naturally, the farmers will
be affected. I am giving the example of soya bean, but the hon. Minister should
find out which are the other crops which should be protected.

As the hon. Member Shri Panda said sometime back, let us not depend on

the conflict between the European Union and the Americans in the WTO. Let us



not hope that they are at cross-purposes and so, we will get some advantage. All of
a sudden, some day, we will find that they have come to some compromise or
understanding. Let us not go into that; and let us see to it that we have protected
our products and we should find that out.

My next point is - it 1s very important - about special and differential
treatment. That was the advantage that we wanted to have and Doha Declaration
very specifically mentions about those special and differential treatments. In those
special and differential treatments, we have three pillars - domestic support, export
competition and market access. The hon. Minister must ensure that.

MR. CHAIRMAN : Please conclude. There are five speakers from the BJP and the

time is 30 minutes put together.

SHRI KHARABELA SWAIN : The first speaker from the 10-Member Party took
about 25 minutes and you are not giving time for the 145-Member Party.
MR. CHAIRMAN: There are five speakers from your Party.
SHRI KHARABELA SWALIN : I do not think that they will get an opportunity,
since you are saying that within two hours, it should be concluded.
MR. CHAIRMAN: Please conclude because other hon. Members also may take
time.
SHRI KHARABELA SWAIN : With regard to cotton, I want to say something. In
order to just protect only 25,000 cotton growers in the USA, four African
countries will be ruined. So, there must be some domestic reforms.

To enhance the productivity and efficiency, there must be domestic efforts
to reform. These should be ensured.

With regard to the service negotiations, my request to the hon. Minister is
that if the developed countries give ambitious offers on MOD-I, that is cross
border supply of services such as outsourcing and MOD-IV, movement of the

professionals, then only we could come to some sort of negotiations with others.



Environmental negotiation i1s another vital point. What is environment
doing in the trade? Why should environment be brought into trade? Taking this
example, all the Western countries have put all sorts of barriers against the
products being sent from out country to them. Glaciers are melting, Arctic is
melting. In such a devastating environmental situation, USA is not signing the
Kyoto protocol. They still say that they will try to bring in environmental angle to
these trade negotiations, which we very strongly object to.

What measures are being taken to integrate small and vulnerable economies
into the multilateral trading system without creating a sub category of WTO
members? That is one of the questions I would put to the hon. Minister. He
should try to ascertain it. How to ensure the increase of flow of technology to the
developed countries? The flow of technology is one of the major points which
was raised in the Doha Declaration. Has anybody ensured as to whether there has
been any flow of technology or there has been any increase in trade-related
technology assistance. That was also one of the areas which could have been dealt
with. How to bring about meaningful integration of LDCs into multilateral trading
system? How to ensure it? In order to integrate the least developed countries into
the multilateral system, there must be skill development and capacity building
among those countries and to secure adequate level of funding for trade related
capacity building. The hon. Minister must ensure that there must be adequate
funding source to the least developed countries. The Minister must ensure
adequate funding source by the developed countries.

[ must ask another specific question. In Cancun, Pakistanis were saying
that theirs' is not an LDC country. They were saying that they were somewhere
between the developed and LDC countries. Have they found any such sub
category for them? They were demanding that they did not want to be categorised
as LDCs with the poor African countries. What has happened to that? I would

like the Minister to respond on this.



In Cancun, every day in our hotel where we stayed, I found that India took
the lead. The representatives of other countries were coming to our hotel.
Representatives from South Africa, Brazil, Argentina and even China used to
come to our hotel and India took the lead of G-21 countries.. (Interruptions)

MR. CHAIRMAN : You may leave some points for other speakers also.
SHRI KHARABELA SWAIN : Sir, I am on my last point. I am also a Member
of the BAC, which is scheduled at 1500 hours. So, I will have to go.

Late Murasoli Maran made a very valiant effort in Doha. He safeguarded
the interest of India but at that time he was alone. In Cancun, India took the lead.
[ am not saying that you are not doing anything but [ would like to know from the
principal Party, what efforts has it taken in this regard because we will have to
form a group with all these developing countries and even the least developed
countries to fight it out because single-handedly it may not be possible on the part
of India to fight for it. With these words, I thank you.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, I rise to speak on this
motion regarding the forthcoming ministerial meeting in Hong Kong. At the
outset, I must congratulate the Minister of Commerce who had safeguarded the
interest of the millions of people and the farmers of this country in the last WTO
meeting. Not only that, he has provided even the lead on a number of 1ssues. He
has protected our agriculture. He did not enter into any kind of agreement or
negotiations which may harm the interest of agriculture, small industry,
intellectual property rights. He even protected our traditional knowledge on which
a number of countries are doing research and trying to show that there is an
original invention. In fact, they are not declaring the name of the country from
whom they acquired such a traditional knowledge. This is all for much of the
apprehension of the people sitting on my right who have always raised some
doubts. I am also very happy that the principal Opposition Party has done some

constructive things today. They have not spent their time in disrupting the



Parliament. So, I am really happy and hope that they would adopt this approach
for the remaining days of the Session.

As you know, there are a number of issues which will be discussed in the
forthcoming meeting in Hong Kong. They include Agricultural and Non-
Agricultural Market Access, the trade related intellectual property rights, the trade
environment and the services sector. A number of points have been made so far
but I do not agree with all of them. I think Mr. Prabodh Panda has made a
statement that the Minister was to make a reference to a White Paper. But the
papers that I have do not mention anywhere that the Minister or the Ministry
agreed to come out with a White Paper. I also congratulate the Minister for having
a very wide range of consultations with the experts, institutions which are
interested in WTO, NGOs which also have a large concern, academic and research
institutions, etc. If I am not wrong I think the Left Parties have also submitted
some 14-page proposal containing their concerns to the Ministry. If I am not
correct, you can correct me. This is what I gathered from the newspaper reports. |
am not making much of the points in the sense that some of the points have
already been made. In fact, we have been pressurising G-20 and other G-33
countries that the developed countries should reduce their subsidies which include
all kinds of subsidies, namely, export, green box and blue box. One of the things
which I would like to say to the Minister since they have already given a
presentation in the WTO is that the developed countries must reduce this in a very
specified time limit which should be five years. The EU countries want more than
10 years or so. I think the developing countries must stick to this time limit which
will give them much more leverage for negotiations with the developed countries.
[ agree with my colleague from Opposition that there are special items which have
to be protected as far as agriculture is concerned. You know very well that this
country is highly dependent on agriculture. Our growth rate also depends on
agriculture because with the good monsoon the purchasing capacity of the farmers

increases and as a result the economy also gets a boost. Now any negotiations



which may harm or may be detrimental to our agriculture and its progress in the
country should be avoided. It is because agriculture labour and all other sectors
are solidly dependent on agriculture alone. Take the example of myself.

[ hail from a artisans’' community that includes people involved in
professions like carpentry, building houses and such other things. The success of
these professions are largely inter-dependent. The profession of one class of
people of artisans flourish if the other related artisan groups are flourishing. One
group gets work from another group. Their whole livelihood depends on having a
good monsoon. A good monsoon brings good income to them in particular and to
the rural economy in general. [ am sure the future of these groups of people are
safe in the hands of our very able Commerce Minister and he would negotiate in
the best possible manner keeping their interest in view. I do not have much to say
on the agriculture sector as such. All that I would like to submit is that we should
stick to our position and stand that the Government has taken along with other
developing countries of the world.

Sir, as far as accessing the non-agriculture market is concerned, it has
rightly been said that it is not just one market as such, but the market of the entire
developing countries of the world. It has been mentioned here as to whether we
should think ten times before agreeing to lower our tariff on the bound items and
as well as on bringing new items into the binding. I do not think we should be
ashamed of saying, “yes, we do have a high tariff'. It is because we want to push
our domestic market and our domestic industries. But here a delicate balance has
to be struck. On the one hand we would have to protect our agriculture and on the
other hand we would have to see that our agricultural products get exported to
other countries as well. A very delicate balance would have to struck while
negotiating or making a presentation on this issue. We have to see how best it can
be done with the G-20 countries and other developing countries of the world. I

think, such a decision should best be left to the Commerce Minister because it



would certainly depend on what kind of a situation will arise there on account of
presentations being made by Ministers of other countries.

Sir, in regard to the service sector it has been stated that we need free flow
of professional and intellectuals and the countries should open their borders if they
want to access this market. I feel there would be much more pressure on us
because of this. It is because the developing countries see in our country a
tremendous possibility and opportunity for them in this regard. That is why we are
likely to face a lot of pressure from those countries for opening up our market and
lowering our tariff on their goods in this country as well as agricultural produce. |
just wonder if such a thing happens and if a dairy industry enters the State of
Gujarat, then the entire milk-cooperative of the State would simply collapse. We
should stick to our stated position. It is because the interest of the country as a
whole is supreme. By remaining within the framework of WTO we have to find
out ways as to how best we could serve the interest of our farmers, intellectuals,
small industries, artisans and so on. I think, that is what has to be negotiated. I am
sure, the hon. Minister concerned is capable of doing that. I wish him success. He
will bring good news when he came back from there and would certainly apprise
us as to what had transpired in that conference in Hong Kong.

SHRI RUPCHAND PAL (HOOGHLY): Sir, this is a brief opportunity to express
our views. Rather it is very brief. Even in a pyjama cricket, you have a certain
number of overs by which you can plan your programme. But in this one and a
half hours, I do not know how to start bowling and how to do the batting. Without
wasting time, I shall directly come to the points.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE OF THE DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI KAPIL SIBAL): They are changing the rules
of cricket now.

SHRI RUPCHAND PAL : Is it that new rules are being framed in this one and a

half hours?



This opportunity has given me some scope to make some observations on
the situation and also make some suggestions as briefly as possible.

The Sixth Ministerial Conference is offering opportunities and also
challenges and we should see as to how best we can use the opportunities and
meet the challenges. But, as known to all of us, in this unequal world, equitous,
non-discriminatory, multilateral trading system is a distant goal. From Cancun to
Doha, when it was salvaged from total disaster, hopes have been raised. Just like a
millennium development round, it was hoped Doha will provide opportunities for
the developing and under-developed countries to develop and come at par with
others and trade will offer that opportunity to develop like in poverty alleviation
and all such measures. But as is shown in all this period, in this inequitous
discriminatory unilateral world, it is not to be like that. What is happening?
Commitments are being interpreted; confusion is being created; developed
countries are backing out systematically with a pattern and promises are not being
kept. If I have to sum up as to what is going to happen in Hong Kong, on the final
draft that has come out, our hon. Minister has rightly commented that it is
disappointing. Even Pascal Lami has been working out the arithmetic as two-third
or something like that. But it all depends on how this World Trade Organisation
itself and the deliberations particularly in Hong Kong are taken by the developing
countries like the US and the EU. It is because the core issue is agriculture and at
the central stage is the issue of farm subsidy, reduction of domestic support and
export subsidy which the developed countries are evading in newer and newer
dubious and innovative ways like from the Green Box to the Blue Box and from
the Blue Box to somewhere else.

[ suggest that some clarification should be sought on this concept of Green
Box as to what do you mean by that. The original meaning is, when you are
shifting from the Blue Box to the Green Box, you are availing the opportunity. On
the one hand, they are reluctant to reduce the farm subsidy, domestic support and

export subsidy which 1s huge as a result of which agriculture in different



developing countries of the world are going to be ruined if the July package is to
be taken into account. They are dragging their feet on the subsidy issue. On the
other hand, they are very aggressive on the issue of industrial tariff and services.
Now, we have got to be very cautious about agriculture and I have some
suggestions to make.

Removal of Quantitative Restrictions was done and it may be said that,
within the WTO framework, we cannot reintroduce Quantitative Restrictions. [
will give you one example of textiles and clothing. The quota system is persisting
and with certain sorts of newer explanations, this 1s being continued. Why can it
not be done like this? You know that as far as India is concerned, agriculture is
not commercial as such. It is our livelihood and it is sustenance agriculture. On
special products in terms of food security and rural economy, we must have
autonomous selection of such rights as has been demanded by G-33 and we are a
party to it.

The inequities and the imbalances that are there in the July Package should
be sought to be removed as best as possible. I believe that the instrument of
quantitative restriction is one such and removal of that quantitative restriction
should be there. One can say that it is not compatible with the WTO framework
and all that. But this is, in practice, continuing.

With regard to the special safeguards issue, particularly the special products
issue and with regard to the NAMA, our suggestions will be that instead of the
line-by-line stipulation, the average should be taken as the yardstick. After all, any
commitment made to the WTO is irreversible.

About the bound-rate, if we make such a commitment of line-by-line
stipulation, at a point of time, we will lose the autonomous right to go beyond that
stipulation. In such a situation, the average - earlier also that was there - should be
taken as the yardstick. We should not succumb to the western pressure. There is
the pressure of the developed countries which are always playing a game to spit on

the developing nations. It has been rightly mentioned that the Least Developed



Countries sometimes feel let out, they are being ignored. In such a situation, what
is happening? In the name of giving certain concessions to the Least Developing
Countries, the developed countries are playing a very dirty game to divide the
developing countries among themselves also between the developing countries
and the Least Developing Countries.

About the Services Sector, as 1s known, India is most interested in MODE-
I, that is, cross border terrorism including the BPO and, also, of course, MODE-IV
- Movement of the Natural Persons. We do find that several measures are standing
in our way to take away the opportunities of the emerging economy, particularly
the Free Movement of the Natural Persons, in the form of visa regulation and so
many other things. Had I the time, I would have elaborated on them. It is known to
you all.

About the Offer List, we have already made a suggestion that water, health
and education should never be allowed to be incorporated in the List.

About the Financial Services, occasionally we find that the very important
people, particularly the US and of course, the EU, are saying that India should
open up its financial services sector. There is too much of pressure in the
insurance and banking sectors.  The previous Governments, in certain
notifications, made certain things. For example, I can mention one or two things.
In the name of sickness, the foreign banks can acquire 74 per cent of the equity in
the private banks. It is a dangerous proposition. So also is the raising of the cap in
respect of insurance.

There 1s privatisation of water. We do have our experience of Delhi and the
surrounding places. We know how the foreign companies can play havoc with the
life of the people in dealing with drinking water. So, it should never be allowed.
There are certain other sensitive areas in the services sector like quid pro quo,
trade-offs etc. Certainly, we have our demands in the areas of MODE-I and

MODE-IV. But that does not mean that we shall compromise in such a manner



that our other areas will suffer immensely and there will be damage to our basic
culture, ethos and basic foundations of our economy and all these things.

[ shall conclude with certain words of caution. What happens in the
negotiations is the main thing. Sometimes, promises are made. I do not know
whether he 1s in a mood to make any promise. But there are certain dos and don'ts.
Certain 'don'ts' are even after the allurements and the pressures. We should not
surrender in terms of, say, for example, our basic needs about agriculture, our food
security, our basic industrial needs. You open up and in the name of competition,
as it 1s happening, after the removal of the quantitative restrictions our industries
are suffering. The domestic industry is at the receiving end. So, our agriculture is
totally different from the agriculture of the developed countries of the world which
survive, patronise with huge quantum of subsidy which we cannot afford. Our
agriculture is totally qualitatively different. So, taking into account, remembering
our situation, our ethos, our condition, our stage of development, nothing should
be done. We should learn from the past. There have been compromises; there
have been surrenders to pressure. The Government of India, its representatives,
had acted in a manner which is really questionable but this Government, this
Minister, and this Ministry has taken, I hope, lessons from the past. With the sort
of experience and lessons we have drawn from our past experience, we shall be
very careful, very cautious not to compromise any of the basic needs of this
nation.

With these words I wish him success at Hong Kong. The Minister is here only. |

wish the Minister and his delegation a grand success.



A A e @@ : guafa Agle, g # d@dFg it & ARG

Y 92T IR T & dgd do% & Wr &1 . (Interruptions)

MR. CHAIRMAN : The Minister has to attend the Rajya Sabha also.
At Ager e : AT, &7 A 39 o §gd A Sed €l favg =R

HIGed H ATIGT &l 9o H Sl ¥ Ugel AR o AR HAT o FHT ol
B o AT TE TGOS A AR W aet F I T & oy
T g ¥ B woe 31 oM Rearw F o 1 I S S PR # g
SeAdr § fof 8 &1 dig o AR FA @Y, dg fRAT o faeg g
ISA A HRA & fgdl & T FHHA g1 @M Ig AR HTaReh
ATar ¢ 3R gfoT gA el udf o, foEel A wACey &
Hrdsifee diX W SR Hated H b ool sifRer v gerar $r o

& faeara & @ry gerar i ff fF wfasy & F 33 aRe & wRa & Rar
dr fRroTd HYIN| BT A dhelehel Toh FART eI ¢ b gflorar & fordet
A fafaa ¢ §, i Tffe & ol ¢l & iRk 3R SUR 7 oF
1 BT ST dEd &, ST dT AMRATAH & &1, SeeglI3i H
BE dfel & foIv IR fr qdl Alerasm # g&did 3T &, I §A el
A AU cgFd Hr A & gfear H ader seeft AR e quw oe &
IR glaT| iRl 1 71 AHIGR 8 - Ssogeli| gierar & gefarer &
A W & o g A TAifds 3ufdarmae & T 7 Hg wh 3Gl
st B A A wHa FE R, sEfAU e 9 @ e g1 H I




3R faeg d& qur FARSET HaT P H FEAT F W, 396 @™ fGu
AT @k F HTAR Seegi3 &1 o m g o F&er fFar) gaa qadt
rEeT H gora QU ¥ & o el W Hhe 3 dhd ¢l @ dk 4
T AT gal W AR 386 Ay N i g1 I so¢ g7 faea
SUUR & B8 & 3eRT #X & af HRA & Rl & 3feghel glam|

AR, 30 FAY & 9% AdGeN I H d@ A wE @fad @
T &l 53U TG H Ush §gd glal dIgU Tob [93d R &1 f&dr g &
STe, Sseg &3, &7 BEAT gl & oG, HRA &1 3degaeyr H Far o

ng'tu, FIAT JHAT GIHT IR sHFT TH J@-AEI, T doig-2fic, gBe

U & & H HeA #F G fHar ST 3R weA 3§ W o WY, SEd
I [Afga =¢ @& & ra-fha a7 & g9 9T caar &1 fRear a1
oIl o7 d1igU|



Al Fgled, H g e § foh AT 30 AT § <@ Fehd
¢ b faeg do A 73 rdcgaedr H S HAedied Thar § 386 HTER
gfear T 6 3RS AET H H 2 IR 3M&wEr I, fFgaam, 797 AR aggr
¢ AR 34 (AR 3HA @ T8 I8 HEC, dhdeed 60 HU3, Hehel
AT 3R Regear # sac

R, AR fAcd Al Fgad W E F e o 1 3y g W §
3R 39ar WIS Bihd W &1 §H 9T P F Fgd & [ IR §H 9o
ar T S IHEGE @, S ol & a8 8 37¥ar 10 Wiavid & fFEw & e,
dr & a9 WAY & dTg gfrdr & AAfaa aeif A enfAer g S gAn
faca &0 Sgd T & WY FEd § 6 3@ I, S IR S
I IO gfedr # @i 3R BegEdlet &1 SHAET 3 arer g, il
fergEdiet TREFRT &R @ &1 FH gH FIg RIS 6T &1 Fhll ¢, olfhe
R & AAS H, TARN & A F A HAEAT & A F o FART
39T T Y TET §1 g o U d=urs ¥ 39 W ot g |er wiRu

FRICT, AN ¢ H Y NMAR 3¢ Hraqr § & Hradr & o 4
g ST @Y €1 §AR &2 &1 dcyaeyr & F I REART dendr F7
gl W gl 38 &1 HROT § 2 HGH o S g W g, 9fa g
foramer & fder & off 3fg & W & ofda ofd g 3uar & & am
W & ? 3P U GHE SROT ¢ [ S fadel 36, ddmssy 3R
fagel der & a8 eANT aRTEATHAT & g 161 §1 AR & Hr ufd




gFEIT 3UST A HAT & AU 3gan g gsT UoT & 3 gy dRoT g &
AN 3 & ufd TRIT 395 & TEMaR FAY & T T
Agicy, 38 e H, ol 9o #, dAF v Fard ar o1 & 39e

2U F INP & FRUA o P & g8 J 39 AT A Hl 0
AR & 239 3R A, ¥&T A guT AA FAQley @ IR F fAU v
AT W A IRTA I, 9 el Hel 6 AU U H Iedrfed gRar
HEIm Usar § 3R fAgr & HaeAr €A1l gEfav gAR AU 3US 3RS
SR H ool & 3eor ¢ & g7 facer @ gRar 3mara H a@r a=
FAR o T F F AN W L

FEIET, GAAT & HERT-3E@T &2, HIA-ITS TG FoAlahd T
fea T Tem & S¢ gU &1 foRdr & IRAEeT & A W), R A o
PIHA AThS & A W FHISA & v § 3R T ey 7 W
aHfes d W F@OY d g1 9 fRe o hiAq 9 U g # & S
I R B ge AN T aRud F R o avE B A sl
F a8 51 ST T 3% AT FH FH 91 W JAG 71 RT F
X qEE 35 T ¥ B A dw A PN & ¥ o aRed ¥ de
afesad R SH & Heo A gl JUNTA HiA Hhe & AT A
3 d1d W JuY gidr Igdr & fob gfeast &1 S &9 dieis, sfeords 3R
SAA 7 &, I 30 FF A8 R wmm, ar faea v @ genfaa g,
Afhed 9 & U eI HAl W §1d I g, dl Ol TP [ARId




% 3d &1 gEt St & 3 Afewsy Here W SR &d §, e e gw
& 3HeX Aewsr g F Y A Fl AP G § F gAR w4,
gAameR & gald & SIde[g, IFN & USgUfd & HRT APEHA F
gacle, fohel O FIpfd W gEaeR Agl S SEE qu & Rl W
gfcger JaTTa TS|

AgIe, H 3T FAT § & g ol HY ggd ¥ SN I B, W
A S fAUR X gU, S gge A ol H Iegia HRA & fodl H
fewrotd & fov |uy fHhar g, 38 SR gerehier & glel arell dodh 7 8
q ARA F Bl A 9 R AR 3Thr W HET| IH A & AT
gAR fedl 1 RRwrea ®8W AV gEU WT TE ¢ F gAR g #r FR
& FW S ARl 3mshAvT 8, 3§ Bwreid & forw s@ U i dwe IR
RN FT R, 39 d96h & di¢ 39 W Jgl daR g d1igl] ThR &l
YT T 3H FHE & X oo FEGl & FHG ol ATl ool dg

gerdl & Gy #H U Yedle H gl

MR. CHAIRMAN : Hon. Members, there is a request from the hon. Minister. He
will reply after the speech of Shri Devendra Prasad Yadav, because he is otherwise
busy. So, if the House agrees, 1 have no objection.

SHRI P.C. THOMAS (MUVATTUPUZHA): Mr. Chairman, Sir, we have all
given notices and are awaiting our turn to speak. How can he reply to the debate
now?. (Interruptions)

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL NATH):

Mr. Chairman, Sir, if the House so desires, what I could do is, I will go to Rajya



Sabha, make my statement there, finish with clarifications and then come back to
reply here.

SHRI P.C. THOMAS : Yes, that is the best thing.

SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Chairman, Sir, all the parties
should participate in the debate and then only he can reply.

SHRI KAMAL NATH: That is exactly what [ am saying.

MR. CHAIRMAN : If the House agrees, he can go to Rajya Sabha and return for
giving reply here.

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: This is not good. Whenever the House has taken up a
discussion on a subject, the Minister should not have a discussion on the same
subject in the other House. That is not proper. He cannot be present in both the
Houses at the same time.

Mr. Minister, you can entrust the responsibility of making notes of points
made by Members to your Minister of State and go to Rajya Sabha, but the reply
must be given by you. We have no objection to your going to Rajya Sabha now.
The sentiments expressed in the House must be reflected in the Hong Kong
Conference also.

SHRI KAMAL NATH: Yes.

MR. CHAIRMAN: How did it happen? When an important discussion is there in
this House, if the concerned Minister is not present in the House, it is not a good
thing.

SHRI S.K. KHARVENTHAN (PALANI): Mr. Chairman, Sir, an assurance has
been given in the House that the Tamil Nadu issue would be taken up at 4 o'clock.
So, it should be taken up at 4 o'clock. . (Interruptions)

MR. CHAIRMAN: Yes, it is agreed.

Mr. Devendra Prasad Yadav, you may speak now.



A dAee gWIE T (FHERYY) : FHUTA HBIGT, TS GO &l S
H It & Ugel, Hdfed @ed & WTO W Sif ¥ar & @ &, Jg O
Fad ST Hgcd T I81 g, Slod JAUSET AT W 3I9 A F
aaes fod 3R gfear & Remaefier 2ot & fdl @1 off T@a & ara g
woTaf FRle, el O S Sew g8 ¥ - W AT @ A At
3FA W R PN qET g W §1 Few Oeg, W & 7T RS
ardi3l # Feg H W E, IIE GIeT & IT dheldhed HI ardl g7l 36 W dIG
T JoNT FIs Hler o gl, d& SIGT dgck ¢l H Ig T AT AT AI_ar
g, FIfch o= & cuIeh fod & AT HIg FASAAT 7 g, SHA gAN qu F
fedl & T FIg FHASNAT g AT WTO &, @H &Y Tdlheal
AMTATAA H ST #L €, o080 dled 9@ e 8 - siAfes gure, Afaas
FUIC 9ISH, AThe TFad 3R tagulc Hedifees| 39 @raek fag &
S o fFam=t fr e gel, AfFd e ¥ YRd & fRaEt fr e
98 HU® gl ARG & 65 HU3 q ’W& T fhae g, g & g,
Gl F ard AT g, 3o HenfddRr FH W Imia § oRa f
yrfegaeyr fhaEr W @R g1 9Ra & 9fa v aRar gRET &
100-125 9 HeHsr Heldr &, SAdi ARSI 39 fhamr &I 50T
I H T 21 R IO 9fd Fwh gRaAR @fewst Sar g1 I@
afeud gaqed & AH W, FFCNACH F AH W dUT B3 MG F AH
W & A §, dfhd FARGT AU Ga H IfedsT H FA FAGT e




argar| T Rufd # S AR S8 fAaf@d dur §, 9 faweede St #
3T ARhE TR ded &, Begedia S fasrasier gt & guetasreTd
HAIhE ST AB 8, I8 A Fard gl # gHIfAU 39 a9 W IR &
died § T ARG 7 U &1 Hedlol S HRA H 3Teleys gem dr 98
TE & W NN 0RAT & Hed ¥ 98 TEA & W 39ele g S,
Fifeh g7 g AmeT Ffewsl ¢l Afeusigerd FARS IR T T Hr

3T HRA H 0T [N dl WRAT Y 3cUed & HAbael H dg 3cUIG
EAT g S| 3aa Affad ®7 & #RA & fhae dr meifder
FYHT I3, FHAT HRA & Xara facel $¥ 3cqeaT & faw, §3
gisdeH & AT Ag] Tl Afgl| $IRT & fadel 3eer @ #13vR
afelar YT ol AT # SATAT HIT AT AT §, T6 W &H &afl
T §, FIh Sl R 9 a6l H ST g3 a1 3R QT & 9%

ﬁa?li-»?f H H FIT Hgl IAT: "The key concern of India in agriculture has been
adequately safeguarded in the Declaration." JH3INS FIAT §31T, dgg H e

dladl é, S EI§?I' ar aﬁ'{fﬁ &1 "We commit ourselves to comprehensive

negotiations and add substantial improvements in market.reduction with a view to

phase out all forms of export subsidy and substantial reduction in trade distorting

domestic support."z's' Breiféar SAffes Tulc R &gr aar §, S 9T
fafas gt gse e fraret @t ST §, St §AR T8l FAST T &,
30 ¢35 fBwféar sHes AUIc Fgr =T &1 Ig§ HIST g, T§ SThelered



a‘mﬁg‘él awd?dﬁqu SR oEIT, ofehel @iar 9eTs foieholl glgar, #
A AT ARA S F §gd Yegare AT IRl §, 3 o 9 R @
I, 38 Feldhd H HRA & YT &I Aol & I@T AT| olfehed IHHT

RSTec FAT 31T, 3THT NSTee AT HT T IGT &1 Fel o Pel T 1991 F
foer & g8 a1, 39 gH 3T a1 B Fged A HIS §of gl ¢ (b H AT
oré A I¢ §| W9 ST 3Hee] g IR Al §H IW F S AR @ §

Y I el &Fam?

Se L3 A AR QU & s fRdl S FA @ R S,
Hmﬁmm,%a@aﬁﬁm%lﬁqﬁm ulsdlé%
sOs fAT U &1, g8 A, U e & 3R R[wraeier o &1 st
glar glam| @t @l 31T off ERTSET HY W Tehole gl T T Bl
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MR. CHAIRMAN : Now, Shri C. Kuppusami. You please take only
two minutes.
SHRI C. KUPPUSAMI (MADRAS NORTH): Sir, I rise to take part, on behalf of
my Party, the DMK, in the Discussion on the forthcoming 6™ Ministerial
Conference of WTO to be held at Hong Kong.
Sir, the House may recall the contributions made by our beloved leader, our

former Commerce Minister, late Thiru Murasoli Maran for whom not only our



State of Tamil Nadu but the entire country is proud of, in the WTO deliberations,
at Doha Round, wherein he not only convinced the developing world for
safeguarding the Agriculture interests and labour interests of the Third world
countries but the developed countries also and turned around the WTO discussion
in favour of countries like India and other developing ones. Our former Commerce
and Industry Minister, Thiru Murasoli Maran who had represented India at the
Doha round, despite his ill health, as he went to attend the Conference after his
heart surgery, protected and safeguarded the agriculture interests and labour
interests of our country.

I would urge upon the present hon. Minister, Thiru Kamal Nath also to
leave no stone unturned to protect India's interests in the negotiations.

India 1s predominantly an agriculture country and our economy is based on
agriculture. The interests of the agriculturists should be safeguarded. The public
distribution system should be strengthened instead of dismantling it. Similarly,
the policy of giving subsidy and providing minimum support price for most of the
commodities should be continued. Land reforms and land for the tillers should be
continued and should not be given a go by. On the labour front, the interests of
labour should be protected as unemployment is increasing day by day. Collective
bargaining power should be retained and minimum guarantee should be provided
to labours who are in formal and informal sectors.

MR. CHAIRMAN : Now, there is a request from the hon. Minister. He wants to
reply to the Calling Attention moved by Dr. Chinta Mohan now. If the House
agrees, then I will allow him to reply to the Calling Attention and then this
Discussion under Rule 193 can continue. What is the sense of the House? If the
House agrees, then I will allow the Minister to speak.

. (Interruptions)
SHRI ANNASAHEB M.K. PATIL (ERANDOL): No, Sir. . (Interruptions)
SHRI B. MAHTAB (CUTTACK): Sir, we have to participate in the Discussion

under Rule 193 and to give our views. . (Interruptions)



MR. CHAIRMAN: It is a matter concerning the flood situation in Tamil Nadu.

. (Interruptions)
SHRI S.K. KHARVENTHAN : Sir, the entire Madras is marooned. People are
going by boat from one street to another. It is a very serious situation. .
(Interruptions)
MR. CHAIRMAN: Nobody can speak now. The Minister will reply to the
Calling Attention.

. (Interruptions)
MR. CHAIRMAN : Speeches are over. If the House agrees, I will allow him to
reply to the Calling Attention.

. (Interruptions)
SHRI A. KRISHNASWAMY : Sir, the Cabinet Minister should respond to our
Calling Attention. . (Interruptions)
MR. CHAIRMAN: All of you have spoken in the Calling Attention discussion.
There should be no further discussion. He will give a reply.

. (Interruptions)
SHRI A. KRISHNASWAMY : We want the Cabinet Minister to respond. .
(Interruptions)
MR. CHAIRMAN: Almost all the hon. Members from Tamil Nadu have taken
part in the Calling Attention discussion. You have amply raised the situation that
is prevailing in Tamil Nadu. If you agree, the hon. Minister will reply.
SHRI A. KRISHNASWAMY : He has already replied. We are not satisfied. .
(Interruptions)
MR. CHAIRMAN: If he has already replied, then what more do you want?

. (Interruptions)
SHRI A. KRISHNASWAMY : A Cabinet Minister should respond to our Calling
Attention.
SHRI K.V. THANGKABALU : We want responsible answers.. (Interruptions)
MR. CHAIRMAN: Do you want a Cabinet Minister to reply?



SHRI A. KRISHNASWAMY : Yes. . (Interruptions)

MR. CHAIRMAN: Please be seated. As I understand, this morning you wanted a
reply from a Cabinet Minister. The Minister for State has already replied. I
presume the Members are not satisfied with that reply. They want a reply from the
Cabinet Minister. That is arranged. If you agree, you will have a further reply.
SHRI A. KRISHNASWAMY : All right.

SHRI K.V. THANGKABALU : We also want to seek some clarifications.

MR. CHAIRMAN: Not now.

SHRI ANNASAHEB M.K. PATIL (ERANDOL): Sir, the 6™ International
Ministerial Meet of WTO at Hong Kong is going to be held from 13" to 20" of
December. As you may be knowing, the 4™ and 5™ Meets of the WTO at that time
were represented by Ministers like Mr. Maran about whom the DMK Party
Member had already said what he had done for the country. Similarly in Cancun,
Mr. Arun Jaitley was there.

Sir, WTO had failed to arrive at a consensus on certain diversification of
issues which were talked earlier in the first three Meets. So, they had emphasised
that our country should be saved from the invasion of the European Union as well
as from the United States making India as a dumping ground. In fact, the G-20
countries had assembled and got together with the idea that the poor countries
should be saved from the rich countries on account of WTO which is going to
definitely invade the poor countries.

At present, there are issues on that ground, particularly in three sectors,
namely agriculture, industrial goods and services. I am not afraid of the two
sectors, particularly the service sector and trade. But agriculture is an important
sector in this country. As you know, more than 70 per cent of our people in the
country are from the farmers' community. This country's total economy is
dependent upon the farmers' livelihood as well as their situation. Therefore, I feel
that the representative who is going to represent in Hong Kong from our country

should bear in mind that this country has 65 per cent of the farmers and the other



countries, particularly the USA and EU, have only four or five per cent of the
farmers.

Therefore, the whole issue lies around farmers. The main thing that he has
to consider is as to what we have to export and as to what we have to import. As
we know, we cannot import goods that are in ample number or are in plenty in our
own country such as wheat, rice or food materials. But we have definitely to
import to meet the necessity of the country, namely, oilseeds, oil and to some
extent good quality of cotton and other things. We should not have to import
things like dairy products and some other products. Therefore, we have to keep in
mind that when we import indigenous products and produces from the farmers
community are safeguarded and we have also to keep in mind as to what we have
to export so to encourage the farmers of the country.

Sir, these are the three areas. Particularly farmers' interests have to be

safeguarded. One is that ' T TF TqHRfAT ¢ & T FaATC 70 qlaTlcHAs

39, 999 U9 eddd cgdgX ' that i1s special and differential treatment,

vishesh utpad, that 1s, special product, and vishesh surakshatmak tantra, that is,

special safeguard mechanism; GrIfASGAT & HUR W dF fhar S| 39
d1E & 3T ardsit A e g 4§, Woen o Aifidew # S vy fav

AT ¥, 3o¢ @I AT AMQU|  This is very important aspect. EU and USA

always inter-mix the subsidy among three categories of areas, namely, Zones -
Amber, Blue and Green. They should not be inter-mixing from one zone to
another so that they can take the advantage of one zone and another zone because
they can shift it to one-another region. Therefore, we should be particular and we
should have a definite stand on that ground so that we are not going to lose our

grounds of the agriculturists.



Sir, there are three types of main issues. Particularly India can push the EU
and the USA for eliminating their domestic and export subsidies. Secondly, what
we are going to negotiate is to protect the special products on which livelihood of
millions of Indian farmers is depending upon. And the third one as I have already
stated 1s to safeguard the existing special mechanism. These are the three things

that I have to say.

SHRI K.S. RAO (ELURU): Sir, in the international agreements, national interest
is supreme. No nation is interested to sacrifice its own national interest no matter
what type of agreement it enters into with various nationals of the world. If USA
and EU and most of the developed countries were to coin some clauses or some
agreements, would they be interested in other countries? No. It is only to see that
they find their own market. They want to find market for their products. They
want to build up all these things.

When it comes to the question of industrial goods, all their love for India
and China and the underdeveloped countries is only to find a market for their
products. In America, it is said, only two per cent of the people are living on
agriculture; while in India, not less than 60 per cent of the people have to survive
on agriculture. It is a very serious matter for us. We cannot sacrifice the interests
of the farmers in this country by entering into an agreement in a haphazard way or
in a hasty manner getting lured by their concessions that they would give some
advantage to us in services and industrial products.

16.06 hrs. (Shrimati Sumitra Mahajan in the Chair)

It is said that in USA subsidy is being given to agriculturists in a big way.
When they give subsidy to their own agriculturists, naturally they could export
their commodities at prices lesser than the price at which we are producing them
here. Already my predecessors have stated that since the Minimum Support Price

was not remunerative to the Indian farmers we have been reading in the



newspapers that they have been committing suicides. In addition to this, if we
were to open up our economy to foreign farm products, the number would be
enormous. It would run into thousands or even lakhs. So, we have to protect our
farming community first and then think of any other thing.

Why do they restrict Indians from entering America? Today, America is
putting a limit on the visas that they give to foreigners. They say, they would
allow only 60,000, 70,000 or 100,000 people in a year. If they want free trade, let
there be free movement of people also. Our country has got an enormous number
of technical manpower. That is our asset. That is our resource. That is the source
through which we could earn foreign exchange. That is the source through which
our people could live comfortably. They are putting restrictions on a commodity
which is available in plenty in our country but they want us to accept everything
that comes from there.

We were exporting prawn from this country to America. When they found
that it was not in their interests, they coined a new expression, 'anti-dumping duty’,
and suddenly levied it at 15 per cent on our prawns, which is against all
international agreements. So, it became unremunerative for our farming
community to raise prawn.

More recently, I read in a newspaper that one of our non-resident Indians,
Ms. Neelima, working in a software company in America was being victimised
regularly and harassed by her own white colleagues on the ground that they were
jealous of outsourced jobs going to India in a big way and also Indians getting jobs
in America while the locals were not getting jobs. They were harassing her
regularly. While the management agreed that they were harassing her, it could not
secure her interests. They have only secured the interests of the local citizens. So,
it is common knowledge that national interest is supreme. In our country also, we
should feel that the interests of our farming community is supreme.

Tomorrow, if we permit, by reducing tariffs and removing restrictions, free

movement of foreign farm products into this country, our agricultural community



would become unemployed. When they become unemployed, where would they
find alternative employment? They are all trained for generations to raise farm
crops. They cannot be taken to the industrial sector or the services sector
overnight.

Then, imagine what will be the situation in this country. It is terrible. So,
the hon. Minister must be extremely cautious when he deals with these
negotiations, keeping the particular and specific thing available in this country.

Madam, it was said that a thousand years back India was doing one-third of
the world trade. Today, it is reduced to about six per cent or even much less than
that. It may be because other countries have become more materialistic and we
are more spiritualistic and they have taken the advantage. It is not because we
lack 1n intelligence or talent or ability.

Madam, in regard to the farm products, patenting is a surprise sometimes.
When we go and read some of our mythology, neem tree has played a very vital
role. It has become useful in medicines and so many things. Now, you will be
shocked to hear that some of the western countries are trying to patent on neem
which is actually our source of strength for thousands of years. So, likewise,
when it comes to the question of farm products, we have to be extremely cautious,
safeguarding and asking for special conditions favouring our country, particularly
developing countries in regard to agriculture.

When we reach a stage in our country, if people were to depend on agriculture
only at two per cent or four per cent growth, then there will be a level playing
field, there can be competition and there can be mutual agreement. But
conditions are differing from country to country. We cannot accept this. So, I
would request the hon. Minister to see this aspect. [ am sure that he also made a
statement that he would not sacrifice the interests of the farmers and make them
unemployed. As has been mentioned by many of the hon. Members that they
want to close the discussion early, I do not want to take long time. Once again, [

would request the hon. Minister to be extremely cautious, more particularly about



the import of farm products into this country, which will destroy the entire
economy of this country because 600 million farmers are dependent on farm

products.

16.12 hrs.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arsing out of damage caused by floods due to heavy rains in
Tamil Nadu and Karnataka and steps taken by the Govt. in regard thereto

MADAM CHAIRMAN : If the House agrees, we can take up the reply of the hon.
Minister of Home Affairs. He will reply to the Call Attention raised by Dr. Chinta

Mohan. Then, again we can continue this discussion.

e AAWT A Toq #7A (A shoeprer Srawaren) : GHETA S, gHe oEreTar
AR gEed W Rears ¢ @A aml vear 9sey | W ¥ BT W)
AAANT Held FAR S TISEHIOT AR A| 3ol gl AT foh WIRTP,
TAHIATH & St U8 3T &, 3ahr e @ Rfisier g =@ifew] & 3mash
AIAA § et H T e § 6 Q- AR F & wwweed g9 5@
HaU A & @ oA Ve daede & gfafater 3R et
Yoo [AAEdST & faumen & gfdfafer @ 3 8 38 a1d W far =
T & T 3 S ofr Reeisemw 3l 3o 3rER X @t Ragss &
feam Sirwem| AfACETS & gAR AT Fewdl fT g A oA & S B
a1 el e §, 38 AfafeRer & fow, dga @i fr T & F5



AfARRIT FAET T WU FeolT TR W SH A8 HI HIs Al RaT
FAL A T JEUGT 761 & Afehed §H 3oleh! HG3it & QU TRe 4
HEAd & 3N AR AT FEGEI o AU S S0 qFd T &, &
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AT § foF AR el X &1 I © AR AR FRMRIE 31 I
gl

SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Madam, in my Calling

Attention | raised the point about the fourth spell of rain. It was not responded to

by the hon. Minister. Because of this fourth spell of rain, there were damages
which spoiled the entire Kanchipuram, Tiruvallur and Chennai districts and also
other districts of Tamil Nadu. I want to know how much fund the Central
Government has allocated and how much it is going to allocate to the State. This
should be enlightened.

The Chief Minister of Tamil Nadu was saying day before yesterday in a
Press statement that the Central Government have not pumped any funds from the

Central Government. There is a misuse of funds in the State. We have a bad



experience earlier in the case of tsunami. Already they constituted the Monitoring
Committee including with MPs and MLAs. There was no effect through this
Committee. Not even one meeting was convened. So, we asked the hon. Minister
whether the Monitoring and Vigilance Committee which is already there under the
Ministry of Rural Development will monitor the relief fund for the flood affected
areas. | want to know this. . (Interruptions)

MADAM CHAIRMAN : Again, if everybody starts asking questions, it would be
difficult.

SHRI K.V. THANGKABALU : Madam, just a minute please.

Madam Chairperson, we are happy that the hon. Minister of Home Affairs
is here and we are also thankful to the hon. Minister of Home Affairs for having
undertaken a tour of the affected areas in Tamil Nadu. The moment the message
came here, our hon. Prime Minister has sanctioned Rs. 500 crore immediately;
rather he spoke to the Chief Minister of Tamil Nadu on his own, and not on a
request made by the Chief Minister. The Chief Minister used to rush to the hon.
Prime Minister and the Central Government for seeking relief. But on the contrary,
the hon. Prime Minister himself spoke to Chief Minister of Tamil Nadu.

As my hon. friend said, day before yesterday, the Chief Minister was
accusing the Central Government of not helping the State.

MADAM CHAIRMAN : If you want to ask anything, then please ask.

SHRI K.V. THANGKABALU : Madam, I am coming to that. We, the Members
of Parliament from Tamil Nadu feel that the funds which are sent to the State
should be monitored properly and spent properly and they should reach the needy
people for which we demanded that a Monitoring Committee is essential by the
Members of Parliament and the elected people. There is a system that is already
existing. Just now the hon. Minister of State for Home Affairs informed the House
that there is no system by which we can form a Committee. But, Madam, the
Central Government has already formed a Monitoring Committee and all the

centrally sponsored programmes are monitored by the MPs, MLAs and elected



representatives of the districts. This Committee 1s already there. The MP is the
Chairman.

The Central Government is going to send a huge amount of money for the
development of Tamil Nadu and to meet the situation. Now, we request the hon.
Minister of Home Affairs to inform the State Government that this money is to be
utilised through the Committee and the MPs and MLAs should be given the
opportunity to oversee the implementation also.

MADAM CHAIRMAN : Okay, thank you. We are again discussing the same
issue. All of you have already spoken on this. Please cooperate.

SHRI K.V. THANGKABALU : Madam, we need the help and patronage from the
hon. Minister of Home Affairs because he has seen the tragic situation in Tamil
Nadu. Another thing that we request is now the first instalment of Rs. 500 crore
has been given. On the hon. Prime Minister's advice and the recommendation of
the hon. Minister of Home Affairs, a Central Team has toured, surveyed, and
submitted a report. Now we are waiting for the Government to come forward to
give the maximum relief.

The State Government has asked Rs. 13,000 crore. The hon. Minister of
State for Home Affairs has said on the floor of the House that whatever funds are
required and asked by the State Government they will be given. I want to
categorically know what is the total amount we are going to give to the State and
we want our Central Government to give to Tamil Nadu liberally, a substantial
amount so that we can rebuild the State. At least a minimum of Rs. 5,000 crore is
to be given in the first instance and then after verifying the facts and seeing the
reports, then they can give more funds. This is what our requirement is.

SHRI N.S.V. CHITTHAN (DINDIGUL): Thank you, Madam Chairperson. At the
outset, I would like to thank, and convey my appreciation to our hon. Home
Minister who had made an aerial survey in Tamil Nadu as soon as he heard about

the flood victims.



Madam, I want to mention only two points. Firstly, the beneficiary list of
the flood victims should be displayed in every Taluk Office Headquarters as also
in the concerned Village Administrative Offices.

Secondly, the Public Works Department should contain a display board

showing the expenditure incurred, and mentioning about the relief work in
vernacular language. These are the two points that I wish to make at this point.
Thank you.
SHRI ANANTH KUMAR (BANGALORE SOUTH): Thank you, Madam
Chairperson. I think that the hon. Minister has attempted to respond to my queries.
Now, my only question is regarding the revision of guidelines for the release of
CRF. I would like to mention that the CRF guidelines are there only for the
drought conditions. Recently, the hon. Prime Minister had announced a Tsunami
package and assurances were also given by the hon. Prime Minister, the hon.
Home Minister and the hon. Agriculture Minister that they would look into the
issue of revision of CRF guidelines.

A Group of Ministers (GoM) has also been constituted by the hon. Prime
Minister on this issue in August, and three months' have since elapsed. I want to
know this from the hon. Minister. How many of its meetings have been held? Was
this matter deliberated upon or not? What revisions did the Union Government
formulate on this issue -- if the matter was deliberated -- in order to give relief to
the farmers?

Secondly, the hon. Chief Minister of Karnataka had written a letter to the
hon. Prime Minister on 12/08/2005 regarding heavy discharge of water from the
reservoirs in Maharashtra, especially, from the Koyna Dam. This had happened
because there were earthquakes on August 1% and 3™ to the tune of 2 to 3 on the
Richter Scale. This was according to the Bhaba Atomic Research Centre.

The hon. Home Minister while replying to the previous Calling Attention
moved by me had replied that : "Earth will always be trembling, and there should

be no scare in the minds of the people about this issue." I entirely appreciate his



point, but, at the same time, it 1s a dangling sword on the people of Karnataka,
especially, the people living in the downstream five districts of Karnataka, namely,
Bijapur, Bagalkot, Belgaum, Raichur, and Gulbarga.

What are the measures being taken by the Union Government, through the
Central Water Commission (CWC), so that it can intervene and give instructions
to the Maharashtra Government to coordinate about the release of water from the
dams, especially, from Koyna Dam and others. I am saying this because it has
created an artificial flood like Tsunami in Karnataka.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Madam, my
colleague has replied to many of the questions that were raised by the hon.
Members. The Minister makes a statement at the time of moving a Calling
Attention Motion. Thereafter, some clarificatory questions are asked, and the

replies given. I am sure that he has been able to reply to most of the points, which

have been raised here. | am asked, for the second time to reply, and I am trying to
do my best.

In Tamil Nadu, heavy rains have caused a lot of damage. This is the
fourth spell of rains, which has occurred there. We are very sorry that the people
in Tamil Nadu are suffering because of these rains. We have given Rs. 500 crore
as an ad hoc grant, and Rs. 86 crore from CRF. But one thing that has to be very
clearly understood by the hon. Members is that this is not an amount of money
given to the State Government for rehabilitation and reconstruction purposes.This
is the amount of money given to the Government for providing relief. Relief
means the first step. When it rains, some people suffer. They do not have food;
they do not have clothes; they do not have utensils; they need immediate shelter. It
is for this purpose that this amount of money has been given to the Government of
Tamil Nadu.

The Government of Tamil Nadu has asked for Rs.13,000 crore. That is

meant for reconstruction. Reconstruction has to be distinguished from relief. This



amount of money 1s meant for relief. Let the hon. Members understand this. I
repeat, this amount of money is meant for giving relief, not for reconstruction. If
Rs.13,000 crore are given by the Union Government, that work will continue for
not one year but for two years or even three years. It will take a long time.

What we do from here i1s, when such calamities occur we give ad hoc grants.
Rs.500 crore were given to Gujarat; Rs.500 crore have been given to Tamil Nadu;
Rs.500 crore have been given to Jammu and Kashmir. These are meant for relief.
Let us understand this. These are not meant for rehabilitation. These are meant for
relief. Unless we understand the distinction between relief and rehabilitation, we
are likely to commit a mistake.

SHRI A. KRISHNASWAMY : We understood that. I want to know from the hon.
Minister whether that Rs.500 crore reached the State Government or not. .
(Interruptions) Day before yesterday, the Chief Minister of Tamil Nadu told a
reporter that this Rs.500 crore have not reached Tamil Nadu.

MADAM CHAIRMAN : Please sit down. This 1s not the way to interrupt.

SHRI SHIVRAJ V. PATIL: I do not know where are they getting this information
from. The Finance Minister comes from Tamil Nadu. On the very next day, [ was
told, the money was released. I will find out from the Finance Minister. This kind
of discussion does not help us.

What we are saying is, Rs.13,000 crore is a very big amount of money. If it
has to be given, it will be given. But it cannot be given on the basis of a letter or
on the basis of a memorandum. There has to be a plan prepared for that. If roads
are damaged, if dams are damaged, if a number of houses have to be constructed,
if agricultural land has to be brought back to a condition in which it becomes
fertile, plans have to be made. We have asked the State Government, "Please do
not worry. Prepare plans and send those plans. We will examine them and we will
give you the money which can be given and which is needed".

Let us understand this. Let us not confuse relief with rehabilitation. Once

you confuse relief with rehabilitation, then your heart is filled with fear as to how



you would manage this crisis with Rs.500 crore. We are not asking the State
Government to manage this kind of a calamity with Rs.500 crore. If you need
more money you should come with a regular plan which will be examined and we
would like to see.

Only today, myself, the Finance Minister and the Agriculture Minister were
sitting together. We have decided to write to the State Government to get the plans
without any delay, examine them, and without any delay give them more money.

Let us understand this thing. This is the position.

On Karnataka, the Chief Minister of the State, Shri Ananth Kumarji and
others met me. They explained to me the difficulties faced by the people. We
realise it. Without waiting for any demand coming from there, the Prime Minister
went there. The Agriculture Minister also went there. They released nearly Rs.350
crore. Some more money - Rs.80 crore or Rs.90 crore - 1s also given. That 1s also
for relief and not for rehabilitation. That day in a long discussion we had with hon.
Ananth Kumarji and the Chief Minister of the State, I have explained to them that
the Government of India is going to be quite sympathetic.

But you do not expect Rs.3,000 crores or Rs.4,000 crores to be given to the
States on the basis of a memorandum. It has to come in the shape of a plan or
demand. We would examine it and we would give it. This applies to Karnataka
also.

Thirdly, a lot of States have suffered. Karnataka has suffered. Tamil Nadu
has suffered. To some extent, Kerala has suffered. There was flood in Gujarat.
There was flood in Maharashtra. There was flood in Andhra Pradesh. There was
flood in other parts also. The total amount of demand is Rs.35,000 crores. Now,
if Rs.35,000 crores has to be made available to the State Governments, 1t should

be done on a regular and planned manner. We are asking them to do it.



Fourthly, I come to the CRF. The difficulty with the hon. Members and in
my Ministry also is that they think that every assistance which has to be given to
the State Government has to come through CRF. It cannot come from CRF
because the amount of money which is made available to give to the State
Government through this scheme is very limited. Please see as to what kind of
money was given in the past. Only Rs.10 crores, or Rs.15 crores or Rs.20 crores
or Rs.30 crores were given through CRF, not more than that. But here, this year,
we have given Rs.500 crores to each of these States. This money is not coming
from CRF. We could not have given this money through CRF. This is an ad-hoc
grant made by the Government, and for this, we have to go to the Cabinet, and the
Cabinet clears it and then the money is given. We have not even waited for the
Cabinet clearance also. If the Prime Minister says or if the Finance Minister says,
or if others say, ex-post-facto sanction has to be given and we have released this
money. So, please do not be under the impression that CRF is helpful in matters
like this. The money which can be given under CRF is very limited. . It will not
help you even to cover one district also. So, this kind of money cannot cover. If
you want to change the norms of this also - we have changed the norms of CRF
and other schemes also - again, we have asked a group of officers to look into it as
to how it can be changed. But even with the changes in the norms under these
schemes, the funds which will be given will not satisfy the demands of the State
Governments. They would say as to how can they manage with this. That is why,
we have to make extra amount available to them by taking it to the Cabinet. We
have looked into the norms which are followed, which are very stringent norms,
very mall norms, which can help you for a week or a month, and such other things.
It cannot help you to reconstruct the houses, to reconstruct the bridges, and to
reconstruct the installations which have been broken down. So, money is not
going to come from CRF. Money has to be given to the State Government by
passing a resolution in the Cabinet and that amount of money is going to be a big

money and that 1s not bound or restricted by the norms of CRF. We have different



criteria applied for this. But if the Members want that it should be looked into,
we would look into it. We have once looked into it. . (Interruptions)

SHRI ANANTH KUMAR : Especially for the crop loans in the dry land and wet
land areas in Karnataka.

SHRI SHIVRAJ V. PATIL: If we give money out of CRF, you will not be able to
satisfy the farmers at all. Whatever norms we change, it will not satisfy. That is
why, we are looking towards this problem -this is a big calamity - from a different
angle. We are saying that we are not bound by the norms of CRF. We are
adopting different criteria to help and those different criteria are quiet liberal and
that has to be examined by the Planning Ministry, the Ministry of Home Affairs,
the Agriculture Ministry and the Finance Ministry and then we are going to do it.
We will not be giving much more than what can be given under the norms.

As far as the meeting of the MPs, etc. are concerned, the hon. MPs
have been very careful in raising this issue. They have personally talked to me.
They have raised this issue in this House. They have raised the issue in the other
House also. Because of the persuasion of the hon. Members, the Government of
India is also very liberally helping the State Governments. In the first instance, at
no time, Rs.500 crore were given in the past as an ad hoc grant. That is why, we
would like to request the State Governments, the Chief Ministers that they should
take the hon. MPs and hon. MLAs from those districts which are affected, into
confidence. It would be better for them to have a meeting organised and consult
the MPs and MLAs as to how the assistance can be given to the people. I have
said it on the floor of the House that if it 1s necessary we will convey this message
to the Chief Ministers also. But ultimately, it is for the Chief Ministers to take
action. In the federal structure, it would not be very proper for me to issue
directives to the Chief Ministers that they should do this thing and that thing. I am
sure that having heard what we are saying on the floor of the House, they will take
into consideration the views of the elected representatives of the Legislatures as

well as the Parliament. Let us see what happens. If 1t is necessary, I shall write to



the Chief Ministers saying that this 1s what has been said. Please consult them and
please take them into confidence so that they can give some ideas as well as
monitor the scheme. This can be properly done because they live in the area,
MLASs live in the districts, MPs live in the constituencies. More than anyone else,
if it 1s necessary they would be 1n a position to supervise what is being done.

As for Tsunami, we have given a lot of money. The Prime Minister has
directed as to how the funds would be spent. It should be looked into by the
Planning Minister, the Finance Minister and the Home Minister. We would also be
keeping a watch on what 1s being done for that. . (Interruptions)

SHRI A. KRISHNASWAMY : No work has been done in Tamil Nadu. .
(Interruptions)
MADAM CHAIRMAN : You should not interrupt like that. That is not the way.
. (Interruptions)
SHRI A. KRISHNASWAMY : Nothing has been done under the Rural
Development. . (/nterruptions)
MADAM CHAIRMAN: This is not the way. It will not go on record.
(Interruptions) ™ .
SHRI SHIVRAJ V. PATIL: This hon. Member is mixing up the two issues. Rural
development 1s different from this.
MADAM CHAIRMAN: You can complete your answer.
. (Interruptions)
MADAM CHAIRMAN: Nothing will go on record. This is not the way.
(Interruptions) ™ .
SHRI SHIVRAJ V. PATIL: The hon. Member has not understood the issue
properly. He is confusing the thing. I will explain to him outside the House.

As far as Koyna matter is concerned, please do not spread the scare. Last

time also the hon. Member had raised this issue. As far as my information goes,

Koyna Dam was built and strengthened and it is in good condition. If you want, I



will ask the Chief Minister or you can talk to the Chief Minister and I will ask him

to give you the information about this. . (/nterruptions)

* Not Recorded.

SHRI ANANTH KUMAR : Nobody is spreading the scare. He is a very senior
leader and the hon. Minister. Actually, when Shri Jaiswal was speaking, I read out
the letter of the hon. Chief Minister of Karnataka written to the hon. Prime
Minister regarding Koyna matter. He has very clearly written :

"The heavy discharge of water from the reservoirs in Maharashtra
has resulted in unprecedented floods in five northern districts of
Karnataka viz. Belgaum, Bijapur, Bagalkot, Gulbarga and Raichur."

SHRI SHIVRAJ V. PATIL: I am talking about the earthquake. . (Interruptions)
SHRI ANANTH KUMAR : It is further written:

"Koyna Dam for the last two decades has been experiencing
recurring earthquakes whose epicentres are either under the dam or
very close to it. Two such earthquakes occurred on 1% and 31
August, 2005."

This is the letter of the Chief Minister written to the Prime Minister. .
(Interruptions)

SHRI SHIVRAJ V. PATIL: He must have talked to him over phone. .
(Interruptions)

SHRI ANANTH KUMAR : It is mentioned:

"On these dates, Koyna dam was completely full and had 97 tmc of
water in store. Due to these earthquakes, the dam was reported to
have developed some cracks.Further, threatened by the earthquakes
and cracks in the dam, Maharashtra resorted to heavy discharges
from Koyna Dam resulting in unprecedented floods which inundated
Sangli and Kolhapur town, apart from a good number of villages in
downstream of Maharashtra and Karnataka."

MADAM CHAIRMAN: This is not the way.
. (Interruptions)



SHRIMATI V. RADHIKA SELVI (TIRUCHENDUR): You should permit all
Members. . (Interruptions)
MADAM CHAIRMAN: You give him the letter afterwards.

. (Interruptions)

SHRI ANANTH KUMAR : He has said:
"We are in an unfortunate situation of suffering unprecedented floods in
Karnataka on account of the failure of Government of Maharashtra to
regulate the discharge of water from their reservoirs."
This 1s what the Chief Minister has written. . (/nterruptions)
SHRI SHIVRAJ V. PATIL: I am not going to reply to all the questions which are
not pertinent. I would like to say that people are scared. He has said that the
Koyna dam is likely to burst because of the earthquake.
MADAM CHAIRMAN : He is not saying so.
SHRI SHIVRAJ V. PATIL: He did say last time, Madam. I had a tiff with him.
SHRI ANANTH KUMAR : I never said that it is going to burst. I am only saying,
whether the Central Government would intervene and direct the Maharashtra
Government through Central Water Commission to protect the Koyna dam.
MADAM CHAIRMAN: Just now, this is not the concerned issue.
SHRI ANANTH KUMAR : This is the direct cause of the floods in the northern
parts of Karnataka.
SHRI SHIVRAJ V. PATIL : Moreover, I would like to say that the country of ours
is a very big country. Let us not conduct ourselves in such a manner that there
would be divisions. 1 get the letter saying that the Karnataka should not release
water, it will flood Tamil Nadu. And now, somebody says that Maharashtra should
not release water, it will flood Tamil Nadu and Karnataka.
Now, without checking the facts, if he makes a statement like this, it creates
dissention. It should be better avoided.

MADAM CHAIRMAN: You are right. Thank you very much.



